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SHRIMATI KANIMOZHI (THOOTHUKKUDI): Sir, I rise to
register some of the concerns that we have about the Motor Vehicles

(Amendment) Bill, 2019 in its present form.

Yesterday, when the Minister spoke here, he spoke very
convincingly. We were even convinced enough to believe that there is
nothing for any State Government to worry. The Minister is not here, but

still I would like to say that he is one of the most humble Ministers.
AT SAE: T8 IR A HAT S g |

SHRIMATI KANIMOZHI : No, I am not complaining, but I am just

mentioning it. He is one of the most humble Ministers, and many of us



have to learn from him. He was very convincing, and I think that even
when he spoke to all of us in the Rajya Sabha when we wanted the Bill
to be sent to the Select Committee, the way he negotiated with us and
listened to us was admirable. But, still, we have a lot of concerns about
the Bill.

After the Bill was sent to the Select Committee and all of us had
given suggestions and made amendments to the Bill, yet not even one of
the amendments has been carried out and there is no change in the Bill.
It has been brought back in the same form as it was without even one

single amendment that was carried out in it.

The Minister had stated that the power of the States will not be
infringed upon and if a State wants to opt out, then it can. But this is a
promise that he has given on the floor of the House. Tomorrow, anything
can happen in politics; anybody else can take his place; and the
Government can change. So, just a mere promise on the floor of the
House 1s insufficient for us and no State Government would feel

confident that the promise will be carried out and fulfilled.

If we read the Bill, then we can actually identify many places where
the Central Government 1s taking over the rights of the State
Governments. The Central Government already has under its control
three modes of transport, namely, airways, seaways and railways. Now,

it wants to completely take over the road transport also.

Before going into the issue of rights of the States, I would also like
to talk about another concern here. The Bill provides that the Central

Government will set the design, construction and maintenance



standards. It will also impose a penalty for non-compliance of the safety
standards with a fine of up to Rs. One lakh. It may be noted that in
2017-18, the NHAI had awarded 24 highway construction projects
worth Rs. 20,000 crore covering a length of 1,280 km. Its average comes
to around Rs. 15 crore per km. The Government wants to impose a fine
of Rs. One lakh when the money awarded is Rs. 15 crore. What will a
fine of Rs. One lakh actually mean to the contractor who is violating the

rules?

Now, I come to the issue of rights of the States. There are many
places where the State Government’s rights are being taken away. For
instance, where the Central Government says that it can levy and collect
fees and taxes through any office, authority, body or agency owned and
controlled by the Central Government in a particular manner, then is this

not encroaching on the State Government’s rights?

Sir, you were not there when [ was complimenting you.

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
AND MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI NITIN JAIRAM GADKARI): Thank you.

SHRIMATI KANIMOZHI : They also say that the dealers will be

collecting the registration fees. ...(Interruptions)

SHRI NITIN JAIRAM GADKARI : The account is online, and
whatever amount is decided by the authority is directly deposited into

the account of the State Government.

SHRIMATI KANIMOZHI : But the registration fees is submitted
through the dealers.



SHRI NITIN JAIRAM GADKARI : No dealer is involved in it. The
amount that the consumer is going to pay will directly go into the
account of the State Government. It is deposited on the basis of
whatever tax i1s decided by the competent authority, and there is no right

for the dealer for any discretion.

SHRIMATI KANIMOZHI : Under the Clause 91, the Central
Government shall have the power to delegate any power or function that
has been conferred upon it by the Act to any public servant or public
authority and it can authorise such public authority to discharge any of
its powers, functions, and duties under this Act. Is this not taking away

the power of the State Government?

In the case of Tamil Nadu, in 1969, the Tamil Nadu Government
had nationalised all the buses so that there is a last mile connectivity.
The State Government is not a profitable entity. The State Transport
Corporation of Tamil Nadu is not in the profit-making business. But it
ensures and makes sure that there are buses to rural areas, to hilly areas
where you cannot make profit. If the Central Government now interferes
and brings in private players, this will completely ruin the State
Government’s policy and its right to run these buses because the private
players would only be interested in running their buses on profitable

routes.

[ just mentioned it. You made a promise on the floor of the House
but it is not there in the Bill. We want that to be brought into the Bill.
These were the amendments we gave in the Select Committee and none
of these amendments has been carried out. That is where the fear comes

from.



On the existing powers, the State Governments can enter into an
Inter-State agreement with the neighbouring States. Now, the Central
Government will be taking over this. Is it not intervening or interfering
with the authority of the State Governments? In his speech, the Minister
hailed the Tamil Nadu Government for reducing the road accidents. He
even admitted that — he was large hearted enough — his Department has
failed but the Tamil Nadu Government has been able to reduce the
number of accidents. I think, the credit cannot go to one particular
Government; it has been a long process over the years, which has
brought it to this level. So, when already a State is running the
Department so well, why does the Central Government have to intervene
and ruin what is already there and when the State Government is already

doing it efficiently?

The Sundar Committee has said that road safety is very important,
and we need a scientific study of road infrastructure, which includes
effective road engineering solutions at the design stage, and rectification
of accident hotspots. Nearly 789 blackspots based on fatalities have been
identified. I would like to know as to how many of these have been
rectified. With only Rs.315 crore for road safety allocated in the Budget,
how will this be possible? The Minister has said that dealers would
actually be the ones who don’t have to physically inspect the vehicles,
and they will be 1ssuing the certificates. He also went on to explain that
because of the state in which the RTO offices are, and they are centres of
corruption, the whole authority and power have been shifted to the
dealers. This is like throwing the baby with the bathwater. Just because
there are some officers, some offices which are corrupt, can we
undermine the entire bureaucracy, can we undermine the entire cadre

saying that it is entirely corrupt, and we will take away the powers from



them and give it to private players? Is this the solution we should be
looking at? The Minister has also said that if you know how to drive, it

1s enough; you don’t need educational qualifications to become a driver.

[ think, on this day and at this stage, this will not be a right way of
looking at it because we are looking at hundred per cent literacy and
trying to promote hundred per cent literacy in this country. Saying that
you do not need any education or qualification to become a driver will
actually encourage many people to think that they do not have to go to
school, they do not have to send their children to school thinking that
they can still find a job of a driver somewhere. Education is still
important even if they want to become a driver because today, we know
that vehicles are more computerised. They need basic literacy and
education to be able to operate these vehicles and to read the signs and
to communicate with the people. So, I think the hon. Minister should
reconsider that and take away the Section which says, “Education is not

important”.

The hon. Minister made a lot of promises. We all are happy to
accept that he is one of the Ministers who run their departments very
effectively and efficiently, but some of the promises are so tall and so
big that it is like one of the many dreams which the BJP Government or

the Modi Government promised to the people and nothing has been
fulfilled.

I would just like to finish my speech with one quote by Tamryn

Bennett in her poem — Dream Merchants.

“The Poem is not a line but a net.
Woven with strands,



Written in sand,
Carried by the wind,
A moment spun,
And then sent to sea.”

I hope the promises made by the hon. Minister will not be sent to
sea and they will be fulfilled
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PROF. SAUGATA RAY : Sir, I rise to speak on the Motor Vehicles
(Amendment) Bill, 2019. T want to quote a Bengali Poem by Sukanta
Bhattacharya —

“Bolte paro boro manush motor kyano chorbe; ar gorib kyano
sei motor er tolai chapa porbe.”

It means, can you say why the rich man will ride in cars and why
the poor will come under those cars? 3ol Hdlcl g % fb _‘Q’(_‘Fﬁ W%’W
A &, i RIS 3TeHl 1RA € | 3P aR T TSH Sff A ot dheH
3BT ], & IS G IRaT § |

12.48 hrs (Shri N. K. Premachandran in the Chair)

Sir, there are two parts in the Bill. I support one part where he has
made the fines very strict on all sorts of traffic offences. On the other
part, he has interfered in the realm of the State which I will oppose. 1
will put both the parts separately.

Before that, let me say that there is an urgent need for a Road
Transport Policy but not like what Gadkari ji has proposed in the Bill.
There 1s a separate need for National Urban Transport Policy and
National Highway Transport Policy. All our cities have terrible traffic
jams including Delhi. To avoid that, we are building more flyovers.
Now, these flyovers only serve car owners. More flyovers, more cars,
more pollution. We must reduce the number of cars on the roads in cities
like Delhi and shift more people towards public transport. This means
not only metro but also model low-floor buses with trolleys if necessary,
trams which are pollution free, Bus Rapid Transit Systems with
dedicated bus corridors, electric buses for which the budget offered

many concessions, they are all good for avoiding pollution.



But we are far behind other countries. China sells twice as many
electric vehicles every month than we sell in a whole year. They sell
more electric vehicles every month than we sell in a whole year. Isolated
developments like introduction of ethanol buses in Nagpur or electric

vehicle in Pune will not solve our urban transport problem.

Sir, safety on highways 1s a major concern in the country. In 2017,
the number of road accidents was 4,64,000 and the number of deaths
was 1,47,913. The year before that, in 2016, we had 1,50,000 deaths.
This 1s more deaths than those caused by any disease or pestilence. Road
accidents are killers. This is clearly unacceptable. That is why, I support
the various steps that the hon. Minister has taken to reduce the number
of accidents. They include: strict provisions for offences like juvenile
driving, driving without licence, rash driving, drunk driving, over
speeding and over loading. On all these, penalties have been increased.

But [ have one objection.

The Bill proposes a Rs.10,000 fine for not providing way to
emergency vehicles. This I do not think is proper. If my car is standing
at a toll plaza, an ambulance is honking from behind, I have no place to
go and I am fined Rs.10,000. Is it fair? I have given an amendment to
that. You please look into that.

Aggregators like Uber and Ola violating licence norms will be
fined up to Rs.1,00,000. The Bill includes penalties in the range of
Rs.1,000 to Rs.2,000 for over speeding. While driving without insurance
will be punishable with Rs.2,000 fine, driving without helmets would
attract Rs.1,000 fine and three months’ suspension of licence. The
provisions also include that guardian owner will be deemed to be guilty

in case of road offence by juveniles while registration of the vehicle will



be cancelled. Traffic violations will now attract a penalty of Rs.500 in
place of Rs.100 earlier. While disobedience of orders of authorities will
attract a minimum penalty of Rs.2,000 in place of Rs.500 earlier. Penalty
for unauthorised use of vehicles without licence has been proposed at
Rs.5,000. While driving without licence you have to shell out Rs.10,000.
The other good feature of the Bill is on the good Samaritans who help
people at the time of accidents. They will be spared trouble.

As I told you earlier, the aggregators are fined a hefty sum if they
are not listening. Penalty for dangerous driving would be increased to
Rs.5,000. Drunk driving would attract a fine of Rs.10,000. All these are
steps which I wholly support. The Minister himself clearly said that he
has not been able to reduce the number of accidents excepting three-four
per cent, and Tamil Nadu has decreased accidents to the extent of 14 per
cent. But the main thing, Gadkari Ji, is the enforcement, not a strict law.
And who will do the enforcement? Enforcement will be done by the
State Police. So, if you have a Central legislation without taking the
State on board, without handholding the State, you shall never be able to

implement your strict laws.

That is why I would like these parts to be left to the State and you
do hand-holding to the extent possible. You have created motor vehicles
insurance fund and you have created a National Road Safety Council. I
support it. You have asked the highway builders to be more conscious of

design and other matters. So, these are welcome steps.

Sir, Gadkari Ji is a dream merchant. He has dreams about providing
good transport in the country. He may not be able to implement all that
he speaks but we need dreamers in this country who can think big. He

says that there will a cruise ship of 10,000 people in Mumbai and



electric buses will run on highway. This will take a long time to fructify.
But you are thinking on those lines to make our transport good like Paris
and to introduce Bus Rapid Transit system like in Curitiba in Brazil. It is
good to dream on these lines so that we make at least some progress in

these matters.

Lastly, Sir, I will point out where my objections to the Bill are. One
is to Clause No. 19, where you have said that you are removing the
requirement of production of a motor vehicle before the registering
authority at the time of registration. You say there is corruption in the
RTO but this corruption in the RTO will now transfer to the dealers.
Why are you giving them that opportunity? Let them produce a car
before it is registered so that the motor vehicles inspectors can check if it

1s mechanically sound at that time.

Sir, the other clause that I object to is Clause 30 which speaks about
the establishment of a planning network for passengers and goods
transportation within which transport bodies are to operate. So, the
present scheme of State transport undertakings and inter-State
agreements will be nullified and transport bodies will be operating under
the new scheme of Motor Vehicles Act. The Central Government is not
vested with any power to make laws derogatory to the interest of the
State-owned Transport Corporation. The Central Government almost
opened the gates for private sector for operating passenger transport
services under the guise of schemes at the cost of State Transport
Unions. Corporates should not enter the transport field. Transport has to

be subsidised and provided mostly by the State Government.

Sir, a new section, Section 34 is attached to the Bill. The scheme

under Section 88A proposes not for operating stage carriages by a



corporation exclusively owned by the Central Government as provided
under Section 108 of Central Act. It is totally intended for the operation
of corporate bodies, of course, with some shares of the Central
Government. Such a corporate body cannot be equated with the
instrumentality of the State Government which 1s fully financed by it.

That is why, I have objection to only five clauses in the whole Bill.

The Standing Committee on Transport, Tourism and Culture
headed by Shri Derek O’Brien pointed out this in their report. They have
said, ““...not to interfere in the realm of the State”. You do hand-holding
and you guide them on how to do it. You have better expertise and you
have better resources. We also want, Gadkari Ji, highways where cars
will run at 120 km/h with motels and petrol pumps on the way. We want
beautification of all the land near highways. We want our highways to

be dream highways. We want our cities to be pollution free from cars.

13.00 hrs

We do not want flyovers to be built for the rich only. We want a
country in which communication will be the privilege of the poor.
Gadkari ji, while supporting all the safety provisions in the Motor
Vehicle (Amendment) Bill, I would request to extend your hand to the
State Governments, take them on board and implement this Act for a

better and safer country.

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET):
Hon. Chairperson, thank you for giving me this opportunity. When I
wanted to speak on this Bill, one of my colleagues had told me to be

careful, saying that Gadkari ji would be pre-empting whatever 1 want to



speak and that in his introductory speech itself, he would clarify most of
the things and so I would not be left with anything to talk, which the
hon. Minister has done yesterday. He has cleared almost all the

apprehensions of the States and the issues that we are raising.

There are still some issues that I want to bring to the notice of the
hon. Minister. As I come from Andhra Pradesh, in our teenage in 1990s,
persons who came from overseas, used to say that in the US and
England roads were very good but in India roads were very bad. All
those comments would be passed on to us. But under Shri Vajpayee’s
leadership, the Golden Quadrilateral project was started and it paved
way for better roads in this country. Consequently, whichever

Government came, the condition of roads has improved.

Under Shri Gadkari’s leadership, the roads and national highways
have been improving drastically. He is adding so many national
highways and taking up State highways to convert them into national
highways and giving as much funds as possible to all the States. But as
roads are being improved, widened and converted into national
highways, the driving habits of the drivers have drastically gone down.
That i1s the reason why we see so many accidents, as Prof. Ray
mentioned earlier. Every hour, we lose around 52 lives, that is almost
one life each minute. We always think it is because of the amazing roads
that we have provided. But the main reason is that they do not know at
what speed they are traveling; they do not know how to use the roads
and all that. The hon. Minister has mentioned the Central Government
will accredit the driving schools in each State and make sure that drivers
who come out of these schools are of some skill level so that they can
use the roads in a better manner. But yesterday, in his speech, the hon.

Minister mentioned that people who drive do not have to be literate. I



object to that. These days when you see the roads, whether it 1s national
highways or some other roads, there are so many signboards. For anyone
to read them, he needs to have some level of literacy. The Minister is
speaking very highly about battery vehicles coming up. If you see Tesla
and other companies, most of their vehicles are auto-driven. That is the
future and that 1s going to come into this country or any other country.
Once to drive those cars, a person needs some level of literacy. It cannot
be the other way around that we expect them to be very safe on the road.
They need to know which way they should move and how they should

give a signal when they come out of a highway or get into a highway.

[ want the hon. Minister to please look at the best practices that have
been adopted by Tamil Nadu. Tamil Nadu has reduced the accident rate
and the accidental death rate drastically in the last few years. They have
designated Additional SP in each district with the Commissionerate as a
nodal officer for road safety. Secondly, they have made it mandatory to
record the performance in their Annual Confidential Reports which will

be seen at the time of promotions, increments, etc.

They have also ramped it up with a dedicated safety control room at
the Police Headquarters along with uninterrupted regular meetings on
accidents and related issues. This has proved useful and the results are

there for all of us to see. You may take these suggestions.

The best practices are there in every State. So, we can take one best
practice from one State and it could be implemented all across the

country. You may please try to implement them.

The next 1ssue I want to raise is this. There was no definition of
road rage in this Bill and so, an official amendment is required to

include road rage in the Bill. We do not know why it has not been



defined in this Bill. There i1s no mention of that in the Bill. In any road
accident, only the drivers are blamed; nobody looks into the factors of
traffic discipline, over-congestion, flaws in road engineering, lack of
commitment on the part of the traffic police, number of vehicles beyond

the capacity of the road, etc.

Clause 46 of the Bill which aims to amend section 135 of the Act
says that the Central Government may, by notification in the official
gazette, make one or more schemes to conduct in-depth studies on the
causes and analyses of the road accidents. My point is this. Before
completing such a study, how is it justified to blame the drivers or bring

this Bill before Parliament? You may please explain that to us.

The next point 1s this. There 1s no mention 1n the Bill about safety
audit of the roads to be carried out by an independent, multi-disciplinary
agency. Safety audit is very important since it gives us qualitative
estimates and reports on various aspects of road safety. So, I request the
hon. Minister to look into it and make it mandatory for conducting

safety audit of all the roads in the States.

The Bill proposes to amend section 8 of the MV Act and proposes
to 1ssue driving licences through electronic means. Driving licence is an
important document which is also considered as a photo identity and
also as an address proof. So, utmost care needs to be taken while issuing
driving licences. If an applicant 1s allowed to get a driving licence from
anywhere in the State, verification or authentication of his credentials 1s
very difficult because we see aadhaar cards being issued in the local area

rather than anywhere else. So, please look into this aspect also.

All the Members from our YSR Congress Party support this Bill.

We want the accidents in this country to come down. Out of the 545



Members here, for sure, some family members of one or the other might
have met with road accidents or some of them might have died in road
accidents. We support this Bill. We want the road accidents to come
down. It is better late than never. You have come up with a progressive
Bill. We support it wholeheartedly.

Thank you.
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IS UTRISCH I P & | IR ART bt HId AigT A STanid & o1 H g8
g, Afh FicaR & FW ISP IS Ht SR B e g |

IR, T I8 He-1 aTedl § & 3P (aH H I8 W 31 Aliey
fo St R ot T et &1 B T § iR I S Sawy B,
ITH BIC-BIe ¢aTdl ¥ 31 ad IS Hdd 8, 99 9 AUgg A7 A9 ¥
S 8, dl 981 TR I9HT §ll ddd &, 98 50 HieX db A gI3as &l
gTsC 3R S 8NN | QXTSI 3 aTal S &, 398 4T 50 Hlex dF
I Wad TR SHhT HTH §IHT AMBT, dlie GIRT TR H Sl 3T arell
dIg- §, 98 50 HIeX TR 3{THR 3 WY, IHP AR TR g 3R o Tg
W o s W PIs 39 I8 ol &, 96 I8 I IS W 3T ST | 3R
T 6 81, At ST dgd IR geedd gl 3R g4 o geersii
B aTell Aidl B - HH B F IR § I @ 8, ) ITB! =




3R 1t Fg Y HEATT T B | 3Ty a8 s o 98t R B
ey |

QUIGT HBIed, BAR HERTY I & URag Hat 4t fgare Irad
Ted A AFAIG TSP T8e & TH o a1 § 3R ITH $o
3{TIHTY ST & fb ITP WS 34 H o 88(H) B, ITTH h1g TWHR
& AP Heel Hisd 3R SicRT g Al ok Arell & ufkag & forg
IR T ) Ufad B, 1 ITH I8 & SfBRT & aR H 56 8
IHdl 82 BHR SN W URAE &, T 399 I9F I H $8 3RR
US Thdl g2 3R Ug AIRT g1 Ibdl ©, dl UT HAT T1eY | WK
CIUIC I iy JH UM Hal 8T 91ieC, Hif d Ugd ¥ gl °Ic H dd
T8 © SR ANT ! Va1 PR 3@ & | 3T I 3R 34w THaH A
81 Uob, 39T HY Urae= 39 fad | g1 91T |

HEAT GHTUTT ;319 3T AT DIl |

ot UATRTG STYd : GHUT Agley, g0 31} UTsde Hufl 3R
ToiRMA! &l ol TS89 o &) a1d S9H W1 g3 & | 39forg, H aA s 9
I8 UBT1 9g I fob GHRT Sl ¥ TIRIUIe g, Sl Al ol g4l <l g,
T a8 W R Ride— gf, ¥od § UgH ard a8 3R dsidhal gl
T TIUIC o HTeIH H 391 1Y ¢ R fewve 3R 3= Igferad &t
S € | 519 89 UT3de dredl & WRite &7, o a1 39w +ff I8 gfaen
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HTHHPIITE |

HON. CHAIRPERSON: Please conclude.

Ft UATURTd |14 : UG HgIed, 3R §H UIgdc dlg-i &l WRHe
&7, A1 3P ST IR TS G, SaTal U, SaTeT Uiy i, S




wcl W U MEat gt ok <Eral ¥ A & oM-oH H fogwd
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ft FIA= FAR (TGN : UM Heled, ¥ AU Hlex IH
&=heT) fades, 2019 Bt T=i § HFT @4 BT AT 3T 8, 58P forg &
3TYeh! §gd-agd Y=diG odl § | H 39 u=ieq fadgs &1 gadq
HAT § | T g8 He-1 Ired § & Aex aF ffmm, 1988 & gl
B AR AHYF FHST 91 YT 59 Y H b WMBR Bl AD
BR e Taeh IMYyT PR gRT fbar &1 WT & | aqqT H
AR §¢ a1 & gucHISdl dl ¢ud §U U8 %I gl 741 Ul fb
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IeYq & Ufd T S &1 AR &1 Ig | 98 gHRN fadt &1 uraH
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St &7t TH AT | X H U &R 91 Ui aRd 9@ guedd
glal g, ForgH Hd Ui @Ra dRT &t |Jid 81 il 8, T8 3fidhs o | |
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g 3R 39d PHRUI gHeATE dl Bidll 81 &, 309 | SrTeT Hff 81 Jran 8
3R SR N B S1d & | Urfeh T o foTl 7SR 81 &l 8 SR Meftary off 81
ST & | ST & GHY d 3R Y fdbe fRufa gt 8 1 1S o 2fthr &
e &1 gt B & ol IR A8 glaT © | 3M-Uie, SeR-IeR g+t
MISTT 3RA-TXT gl Slcll & | bl db Iob R o Bdl & | 399
3{TH ST Y BIH! WM Blct g | AN o # B Od & | 37b
qHY TR 3RUAd gl Ugad ¥ 3491 g 1 81 Sl g1 anT ot
UATSC, X IT &9 1 I ST19d it & | I1Y 81 SN DI Iord bt o
S BId 8 | 31d: raraTd & fuH! &7 et aRe o e fhar | at
IR GHR13] BT gl gl ST |

Hex g (G@=eA) fadae®, 2019 &1 @08 51 AHTH & T =5
URT 164(F) RTUT DI ST Ia! 6 | I8 9gd 3131 d1d 8, 99 g3l
Y difsa aafaaal &1 smuraeTad e TR 3R 396 Hewl &l
3ifarf AT & v HT U @ |

TH U™ $S Slied I Ay (a1 S Y61 & & fafdies JHMT
SGAT ST | 3 TR T ISt I TR 2,000 TYY o SHIA BT Urae™
g, 39 10,000 TG fHa1 ST T § | 3R b1 & g 100 39T ¥
FETDHR 5,000 ST, foAT AT & oI 500 3TT T FGIHR 5,000 ST,




foeT e dee & ol 100 3UT T FGIHR 1,000 UL, TSl IATd THY
BIF BT WHA B W 1,000 STT F IGIH 5,000 ¥4I T4 fge TS
TP AHA H 25,000 TUT T FETHR & ARG YT 3R foaA1 gode &
foTT 100 3UT T FGTHR 1,000 TUL, IS 7T & foIT 500 TUT T FGTH
5,000 ST, ATUTAGTCH ST BT IR/AT 8t a4 W 10,000 UL,
TISIERT &I TSt I TR SIS TR FAA BT Uge™ 3R 3R
AT W 20,000 FTY GATH & 1Y 1000 Ufd T BT SfcRed SHMT
g | 1 g8 Ifad udid giar 82 Sif¥ies ST aga ¥ 331 8 b
SITReGdT @3 MY | SIFRedhdT o It gH@mse &1 gd Mdbrar o
ol g |

d ¥, H U Uy A HA St W USHI 918l § [ d U SaTd

H 39T WHIHII ¢ fob 39 TRMeA A Il &b AHUBRI Bl DI g1 -
Bl | T AR A Ht 39 IR faar-foust a=r a1igu |

35! Wsal & 1Y T 39 faUud &1 g9dq a1 § | 9gd-9gd
YUdlcq |

KUMARI CHANDRANI MURMU (KEONJHAR): Sir, I thank you
for giving me the opportunity to speak.

I rise to speak on behalf of Biju Janata Dal on Motor Vehicle
(Amendment) Bill. 1 congratulate the hon. Minister for speaking
elaborately on the amendments while introducing the Bill. My dynamic
Chief Minister, Shri Naveen Patnaik, has taken revolutionary steps
regarding safety measures and road development of the State. My Party,

Biju Janata Dal, supports this amendment Bill, but there are certain



issues which I want to raise. 1 hope the Minister will reply to them

during his reply.

The Bill mandates the State Governments to ensure electronic
monitoring and enforcement of road safety measures on the National
Highways, the State Highways and urban roads as per guidelines framed
by the Central Government. It is unclear who will bear the cost of
implementing such safety measures. Ensuring electronic monitoring
across roads in a State would involve a significant amount of investment
on infrastructure such as CCTV cameras, speed detectors, etc. on the
part of the State.

The Bill does not specify whether such costs will be borne through a
Central Scheme or through additional grants to the States from the
Centre. The Financial Memorandum of the Bill also does not provide for

any financial support to States to implement such infrastructure.

Sir, my second point is this. The Bill provides for a National Road
Safety Board to be created by the Central Government through a
notification. The Board will provide advice to the Central and State
Governments on all aspects of road safety and traffic management
including standards of design, registration and licence of vehicles,
promotion of new vehicle technology etc. The Government proposes to
open driving training institutes in every district of our country to train
people as we are in need of more than 25 lakhs of drivers. This 1s a very
welcome step taken by the Government. Earlier, there was a norm for
drivers to be minimum matriculates but now the hon. Minister proposes
to remove this clause which will help unemployed and uneducated youth
to get employment which is also a very welcome step taken by the

Government.



The Central Government may make rules regarding the terms and
conditions of appointment in the Board and other functions in the Board
while the amendment proposes setting up of a National Road Safety
Board which will still be advisory in nature. The Sundar Board
Committee recommended that the National Road Safety Board should
have the freedom to set safety standards with regard to the design. With
regard to construction and maintenance of the roads and motor vehicles,
the agency should have the necessary powers to monitor compliance,

issue directions and levy penalties wherever necessary.

Sir, I would also like to draw the attention of the House to the fact
that this Bill provides that the Central Government will set the design,
construction and maintenance standards. The Sundar Committee on
Road Safety recommended that the powers to set standards and follow
up on their compliance cannot be vested in the same Department which
is also responsible for the construction and maintenance of roads. In this
case, the Central Government is primarily responsible for the
development of National Highways and it carries out these functions
through the NHAI. The penalty for non-compliance with safety
standards will be a fine of up to Rs. One lakh. The question 1s whether a
fine of Rs. One lakh would be a sufficient deterrent for a contractor
when the cost of such projects is above Rs. 15 crore per kilometre on an

average.

Most of the accidents in the highways occur during late hours,
mostly between 12 am to 4 am. So, I would like to urge upon the hon.
Minister to make provisions for rampant checking on the highways.
Also, I would like to request the hon. Minister to take care of it. This
proposed amendment should not encroach upon the powers of the State

Government.



Sir, I have one more issue to refer to. The Bill proposes to increase
the minimum compensation for "hit and run’ cases which is now Rs.
25,000 to Rs. One lakh in case of death and from Rs. 12,500 to Rs.
50,000 in case of grievous injury which is not sufficient nowadays. So, I
would like to request the hon. Minister to consider increasing this

amount keeping in view the seriousness of the injury.
With these words, I conclude.

Thank you.
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aeaY AU S &, 98 frdl @ fRuT 8l 8 | 98 9=k & | i ol T8
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a9 T Ao, MST A APR SIS & | ST ANH < ! S Siray
HEd g |

IR Heley, H 39 fad &1 99 &d gU 3us A1y ¥
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3R ot 31371 BRI | Sgt d Ufsdiss Tiue ot 91d 7, 399 TR
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BISaYl, 3] U, farotefl ¥ Te 9Tl Sod SHR sS4 ddb o
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3R YLy &7 H 98 U Ay qur &= ¢ |

HON. CHAIRPERSON : You had placed the same demand last time

also.
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TEAS St &, o T8 A= F3t St § S[ST g3 faur 8, f &5
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Hgled, TR & facdll T & g3 § | 981 9gd-Ul Seav T 3o
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e gut & iR goIRI &1 drale H fom1 RERE & &% 9 W@l 8, 84
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Sgd-agd b |

SHRI KOTHA PRABHAKAR REDDY (MEDAK): Thank you very
much, Sir, for giving me this opportunity. Our TRS Party supports the
Motor Vehicles (Amendment) Bill, 2019.



Sir, it 1s astonishing to know that every year, about 1.5 lakh people
die, and about 5 lakh people get injured in road accidents in the country.
So cashless treatment may be provided to the accident victims during the
golden hour, and there is also a need to increase the minimum

compensation for death and injury cases.

There 1s a dire need for mandatory recall of those motor vehicles if
a defect in those vehicles may cause damage to the environment, or the
driver, or other road users, from time to time with a ban on use of those

vehicles which have completed 10 or 15 years of life across the country.

W, 3P 3ATal AT W H -3 cI ¢ | PAled |
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g ST HH fHa1 91y |

S 3T, S HU! ST B H-Gh NI Bl 8, 3P ol Th
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g, PIUST dYUT BISARTT 3R H Sy §, S9& aR | W} &I
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UREBACR, HId AT H Ioq areit HRiAl & forg 3ifaved ot 9gd
TS 2§ | 39 U gRge Tafe &) Mscisms auT fewmr, o
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g% dN H AT 918U | In European countries and other

countries, the drivers are being allotted code, licences are issued through

online mode, and they are allotted fixed duties per day through GPS

systems. 18X &1 det H Sl SR @, 98 [ha- b Iardl 8, by Jardl
g, 39 SI3aR FT Siiiey feid-3g Wgdl & | 30 o § ot 98 Rien
Y | SRR b U Sl | g, 98 P TSl ¥ Iavl, fha °c
TS IdTs, 3R I8 e g+ <=1 § it e, df TRilse &4 gH
& T SG1GT 1 | The Union Government may take steps to set up

educational institutions at the ITI level with the introduction of theory

and practical courses to provide sufficient training to the drivers of

motor vehicles of private operators on how to deal with guests.



IS0 $© @l ¥ THIAH! SIS AleX Bihd & ARSH 13T
T WIAHT, HUT IR ST BT AT B Il 8 | 15 1A &
g 31t +ft St & TR UIdy gkt gl | e & s el § |
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Mr.

Chairman, Sir, I stand here with mixed feelings actually about this Bill

because just day-before-yesterday, W fAafa &3 IRMA & TS
e | 7 S Bl Teb ST TRiTSe | Aid 85 § 3R 37 g &b
3T 19U 21 T & S % | So, this Bill has actually come at an apt time

when our State and several of us go through such severe accidents and I

have just lost 9 children from my constituency. Therefore, I am very
hopeful and optimistic that this Bill is going to bring in a positive

change. The intent of the hon. Minister 1s to bring in positive changes.

I have two or three pointed questions to the hon. Minister. The
Minister has said that this entire Bill is not compulsory for States. Even
the Transport Minister in my State, who is also from the same party as
that of Shri Nitin Gadkari, has shown some reservations. My colleague
Jothimani is going to talk about them extensively and so I will not speak

about them now.

[ would like to ask the Minister that if it 1s not compulsory for the
States, how will it become seamless if there is so much flexibility? I
think the Minister’s intention to have once licence across the country is
very good so as to make it above board and reduce corruption. But if all
States are not going to agree, how are we going to make it seamless?

This is my first question.

Yesterday, the hon. Minister, while moving the Bill for
consideration, talked about electric buses. 1 would just like to make an
intervention since the hon. Minister talked about it yesterday. So, I will

speak for two minutes on these issues which he brought up yesterday.



He talked about electric buses. These buses are made in my
constituency, under the leadership of Mr. Ravi Pandit, who has done an
exceptionally good job, but the problem of these electric buses is the
costing which is very high. It is like paying for seven years of diesel at
one shot, which 1s not a bad thing, because there 1s a flip side to it that it
helps reduce pollution. But the subsides which are required are very,
very high. Yesterday, the hon. Minister was talking about the London
model. Worldwide electric buses are not showing very good results
being cost effective. So, how are you going to make them cost

effective?

The second point is this. He talked about it now, but we have done it
in Pune. I would here like to bring up a slightly old issue and I would
definitely like to complement the UPA Government here, not because of
the fact that we were part of it, but in 2006, the UPA came up with the
Urban Transport Policy Document. At that time, the Minister was
Jaipal Reddy Ji and it was drafted by O.P. Agarwal, the Secretary. [ am
sure the hon. Minister has looked at this Urban Transport Policy of
2006, which is one of the finest documents, which has ever been written
and 1t is valid in 2012. The reason I am connecting this 1s that this
policy was brought at the time when JNNURM was there and spiritually
when we talk about Pune, we had excellent buses coming at that time.
Then the "Smart City’ came, which was actually a similar project but
just with the name changed. Smart City has not been able to deliver

superior results to us.

The other problem which we have with the electric buses is - the
hon. Minister 1s fully aware of this - that even China is making them and
now they are dumping them on. For example, KPIT which he talked
about in Pune, KPIT has tied up with Aisha. It does not matter who they



are tied up with, but they have a very serious problems of costing. What
1s happening is that there are four plans to it because we do not have a
comprehensive policy. The NITI Aayog talks about cleaning up. The
hon. Minister absolutely understands his business because he
understands that the subsidy has to be given per kilometre which his
Ministry 1s agreeing to. But the Commerce Ministry is not very
comfortable about the subsidies, so is what I have read in a report. I
request the hon. Minister to kindly clarify it. The Heavy Industries
Ministry says that the capex subsidy per bus should be given. So, one
Government is thinking in four verticals. So, the Road and Transport
Ministry 1s saying that it should be per kilometre subsidy, which is the
right way, while the Heavy Industries is saying something else, NITI
Aayog 1s saying something else and Commerce Ministry is saying
something else. So, what is the roadmap further since this topic is
extensively brought up by the hon. Minister? I request the hon. Minister
to kindly tell us if there could be some comprehensive scheme. We need
a facilitating body. For example IRDA is there for insurance. We need
an absolute system which makes a seamless movement. It is not
important to have one road in 1solation or one license. If we are looking
at safety and security, they have to be integrated. I would like to give
the example of Indore. Indore has done a PPP model excellently with
actually one of those people who does it and he i1s from Maharashtra.
Hon. Minister is aware of it. That project works very well. But when
they asked for a bay even to park the buses, the bay is not being given in
Indore. So, if we are integrating the transport system of railways,
integrated with airports, integrated with public transport, it should work
seamlessly. The body which will monitor it are private players, maybe
in PPP model.



There is another example from Nagpur where he comes from. In
Nagpur, there is a metro coming up. We are all very happy about the
metro, but it needs to be integrated with the public transport. There are
about 150 buses, as per the data of Government of Maharashtra, of the
Municipal Corporation which are not functional today. This Government
has thousands of crores of Rupees to be put in Metros, but they do not
have about 150 crore for PMPML. Probably Nagpur also needs Rs. 100

crore or Rs. 150 crore. ¥YIRg BV} Cb‘?l{:' S f]?j H %[ﬁ afeT @
PRIe U Ufsdsh TRIIe &l sl ol |

The Minister could kindly intervene and tell us how we can change

this because this will all happen with safety and security norms, but we
need a seamless plan and we need a transport facilitating body. We need
a proper and detailed policy because the 2006 policy of Jaipal Reddy Ji
which was drafted is one of the best policies even in this context after 12

years. So, I would urge the hon. Minister to look into it.

There are last two small points. Several Members have spoken about
public infrastructure. There are allied services which will go with safety
like, somebody has talked about drivers falling asleep. The accident,
which happened, where nine children had died, took place in my
Constituency. One of the drivers fell asleep. Issues like having
insurance or licence are very complex. How can we streamline this? We
would like to have a little bit of clarification from the hon. Minister on
this. Could we put a certain amount of money, which is going into road
transport, into these allied services? The services like rest areas, food,
safety, security and toilets are very important. Can we put a certain

amount of money into it? That will, really, be a game changer.



Sir, my last point is about double taxation for surcharge of re-
registration of vehicles. When you take one vehicle from one State and
take it to another State, there are 61 types of surcharges that you have to

pay. Is this also going to be streamlined?

I am very hopeful that with the clarifications which the hon. Minister
gave yesterday and since the intent of the whole House is to reduce
accidents, we will have a safer model of transport for all. I support the
Bill but with a few of these clarifications. The hon. Minister’s speech

was like a dream come true. I hope, this dream will become a reality.
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SUSHRI S. JOTHIMANI (KARUR): Sir, I would like to share some

serious concerns on the Motor Vehicle (Amendment) Bill, 2019 in the

present form.

At the outset, I would like to state that we all share the same
concerns with regard to the road safety. I would like to share with a
heavy heart some incidents that happened in my Parliamentary
Constituency, Karur. In my Constituency alone, there are more than
1000 accidental deaths happened within few years of time due to lack of
either subway or over-bridge on the National Highway No. 7. If one
constituency has witnessed more than 1000 accidental deaths, how many

accidental deaths could have happened across the country? I use this



opportunity to request the hon. Minister to urgently build either the
overbridge or subway in the following places of my constituency on the
National Highway No. 7 near Manmangalam — Vaangaampalaylam
circle, Semmadai — Periyar circle, Kodaangipatti in Karur Assembly,
Veerakkiyam circle in Krishnarayapuram Assembly and Kodumbaalur in
Viralimalai Assembly which need to be constructed with utmost

urgency to prevent unfortunate deaths.

Sir, the hon. Minister 1s a decent gentleman. He i1s a very
experienced Minister. I have no reason not to believe him but the past
record of the Government of which he is a part of 1s known for its
regressive, despotic, and autocratic attitude. This Government will not
miss a single opportunity to undermine the States’ rights, centralise
power, disempower people and favour the corporate. Despite having
many salient features in this Bill, this Bill has no exception to their

general attitude.

Sir, hon. Minister said in his opening remarks that there will be a
National Transportation Policy in place but if the States have any
objection, it will not be imposed. I would like to ask the hon. Minister,
through you, “why did this Government think that the State
Governments are not competent enough to create a policy on their own

in the first place?”

Secondly, if you do not want to impose anything on the States, why
are you formulating a universal policy rather than allowing the States to

formulate their policy according to their ground necessities?

The past experience shows that this Government will not listen to
the States, if they have any objection on important issues, once the

policy is in place. We have seen this time and again. What happened in



the case of NEET? Tamil Nadu is vehemently opposing the NEET.
Already, eight poor students have committed suicide. Despite the uproar
in Tamil Nadu, this Government is hell-bent on imposing NEET at the

cost of the lives of poor students.

Therefore, the suspicion stems from the past experience of dealing
with this Government’s policies. The Minister has repeatedly said he is
not willing to infringe upon the States but the draft Bill is not reflecting
this.

In sub-section 10 of section 41, for the words “for a period of five
years”, the words “for such period, as may be prescribed by the Central

Government” have been substituted.
The following provisions have also been inserted: -

“Provided that the Central Government may prescribe different

periods of renewal for different types of motor vehicles.”

At present, 15 years have been fixed for the renewal of motor
vehicle registration certificate. Then, it is five years for the next renewal.
But in the proposed Bill, this time limit has been taken away and it has

been made mandatory that all vehicles should be tested before renewal.

This would pave the way for the manufacturers to go for their own
monopoly of brand and they will try to retain the vehicle ownership.
Therefore, the owner will be at the mercy of the vehicle dealers and

thereby, he will be charged more for the maintenance of his vehicle.

Over a period of time, private spare parts dealers will be affected
and private roadside workshops will be closed. This will result in a

serious unemployment crisis. So, we should not forget that this



Government has the highest unemployment rate of 6.1 per cent in 45
years to its credit. Is it not favouring the big private players over the

small self-employed youth?

At present, as per the Motor Vehicles Act, all transport vehicle
permits are issued by the Regional Transport Authorities, namely, the
District Collectors for their district jurisdiction, with one more adjacent
district. For more than two districts and for inter-States permits, the

State Transport Authority issues the permuits.

Now, a new term, ‘licence’ has been introduced in Clause 29 with
respect to sections 66 and 88 of the parent Act of 1988. Also, the Central
Government has been given the power to issue licences for transport
vehicles. The Central Government is planning to create a parallel

authority to the existing authorities for issuing these permits or licences.

At the same time, the operators have the liberty to choose either
permits issued by the State Government or by the Central Government
and because of this, more confusion will arise among the operators.
Moreover, the operators will always work on the profit approach and go

for operation in the peak hours.

In my State like Tamil Nadu, there is a policy that even when a
private vehicle 1s given the permit to operate in a profitable route, the

main route, it will be asked to operate in a non-profitable route.
HON. CHAIRPERSON : Please conclude.

SUSHRI S. JOTHIMANI : I have eight minutes’ time. [ am the second
speaker from my party, and probably, the last speaker.



They will operate in rural areas for the purpose of transporting
school-going children and market-going farmers. That will be imposed
as a condition clause. How will the Central Government, sitting in
Delhi, decide in case of a remote place like Karur, which permit has to
be given in which route? This is not infringing upon the right of the
States! Then, what else?

The newly inserted section 215(A) states that the Central
Government shall have the power to delegate any power or functions
that have been conferred upon it by the Act to any public servant or
public authority and authorize such public servant or public authority to
discharge any of its powers, functions and duties under this Act. This i1s
same with the State Government. From the above proposed insertion,

the Central Government derives power to delegate function under this
Act.

Also, section 211(A) empowers the Central Government to take full
control of developing software to collect fees, fine and taxes which are
well within the State subject. What is the guarantee that one fine day, the
Central Government may take control over the revenue by mere
administrative order by using the power under section 215? Even your
alliance partner, the Transport Minister of the BJP Government in
Maharashtra, is objecting vehemently to make any further changes in the
Bill.

[ would also like to bring one more thing to the notice of the august
House. In the name of increasing the infrastructure, they need to put an
amount of Rs.1 crore. Already, the self-employed youth are running the
driving schools in the very remote rural areas, which is helping the poor

people to get their driving licences, especially the women. I see driving



as a form of empowerment and freedom for a woman. This step will

adversely affect that.

Already the Government is unable to create new employment. But if
the people are generating self-employment, why is the Government, by
favouring the corporate, spoiling the lives of self-employed youth, who
run the driving schools in rural areas? I request the hon. Minister to
seriously consider this provision and allow the self-employed youth to

run their businesses.

Sir, I would also like to compliment the Government for certain
salient features in this Bill like cashless treatment of road accident
victims during golden hour. This Bill is very sensitive towards the
differently-abled people. The Bill allows the Central Government to
order for recall of motor vehicles if a defect in the vehicle may cause
damage to the environment, or the driver, or other road users. The
provisions of this Bill make it mandatory for the Government to
constitute a Motor Vehicle Accident Fund to provide compulsory
insurance cover to all road users in India. Treatment of injured persons

and compensation to be paid is also a welcome step.

Along with the welcome steps, I request the hon. Minister, through
you, Sir, to withdraw the regressive provisions from this Bill. Thank

you.

SHRI K. NAVASKANI (RAMANATHAPURAM): Thank you, hon.
Chairperson, Sir. I appreciate the hon. Minister, who is very vibrant and
practical, for bringing in this very important Bill. Although it has been
delayed, this piece of legislation is very much needed for this country.

For this, I must say Der Aaye, Durust Aaye. It 1s the need of the hour.



Sir, I would focus on road safety throughout my speech. Last month
itself in Ramanathapuram, Sathish Kumar, 35 years old, died and
Kaliammal, who was riding pillion, suffered injuries when the two-
wheeler they were riding collided with a car at Pottagavayal. Sathish
Kumar, who died of head injuries, was not wearing a helmet. Not only
common people, we have also lost many of our prominent political
leaders in road accidents including the former President of India Shri
Giani Zail Singh, the former Union Ministers, Shri Rajesh Pilot and Shri
Gopinath Munde and the former Chief Minister of Delhi, Shri Sahib
Singh Verma.

I read it somewhere that as a tribute to Shri Gopinath Munde, Shri
Nitin Gadkari, who took charge of the Ministry of Road Transport and
Highways in the same Cabinet, promised to bring in a strong law to
make roads safer. I appreciate the hon. Minister for taking this initiative.
But this Bill has come very late. It took almost two years since 2017
when it was passed in Lok Sabha and referred to the Select Committee
of Rajya Sabha.

The year when the Motor Vehicles (Amendment) Bill was first
introduced, India saw 1.5 lakh deaths in road accidents. In 2017, when it
was re-introduced, there had been a marginal decline in that number. But
the loss of lives from road accidents remains high in the country.

Therefore, this Bill should be passed and implemented at the earliest.

Sir, the Bill amends the Motor Vehicles Act, 1988 to address 1ssues

such

as third-party insurance, regulation of taxi aggregators and road safety

measures. The amendments also focus on issues relating to protection of



Vulnerable Road Users (VRUs), electronic enforcement, vehicle recall

policy, unified driver licenses and vehicle registration system.

[ also have some reservations and suggestions about this Bill. On an
average, 1.5 lakh people are killed and close to 10 lakh are injured in
road crashes across India every year. As per data of the Ministry of Road
and transport, over 14 per cent fatalities were due to overloading of
vehicles. In 2017, a total number of 20,848 people were killed due to

overloading of vehicles, that is, an average of 57 deaths per day.

In Tamil Nadu, according to the road accident analysis data released
by the Transport and Road Safety Commissioner, out of 15,044 road
accidents witnessed in the State, Chennai alone recorded 1,990 accidents
till March this year. As far as fatalities are concerned, the city again
topped with 341 deaths as against the State's total of 2,774.

“Road accident victims largely constitute young people in the
productive age groups underscoring major implication on the economic
cost of road accidents," says a report. Young adults in the age group of
18-45 years accounted for the high share percentage in the total number
of deaths.

The maximum accidents are caused by two-wheelers, 43.94 per cent
of total accidents, while the four-wheelers like car, jeep etc. account for
27.74 per cent of total accidents and stand at second position; 47.28 per
cent of the deaths in two-wheelers occurred due to non-wearing of
helmets. Therefore, the State Governments should strictly implement

traffic rules.
Sir, I would like to talk about aggregators.

HON. CHAIRPERSON : Please conclude.



SHRI K. NAVASKANI : Sir, this Bill provides for the recall of vehicles
if the defective vehicle is a danger to the environment, the driver or
other road-users. It is a good provision. So far, only manufacturers were

at the helm of product recalls.
HON. CHAIRPERSON: Hon. Member, please conclude. Time 1s up.

SHRI K. NAVASKANI : Okay.

Sir, the 1988 Act already has the provision of a Solatium Fund for
victims of hit-and-run accident cases. The old Act provided Rs. 12,000
for grievous injury and Rs. 25,000 for death, but the new Bill has also
provided for another fund. This Bill provides Rs. 50,000 for grievous

injury and two lakh rupees or more for death.

Thank you.

SHRI KESINENI SRINIVAS (VIJAYAWADA): Sir, I thank you for
giving me this opportunity.

I rise to support this Bill. I appreciate the efforts of Shri Nitin
Gadkariji, in his last term and continuing them in this term also, for
building world-class roads and providing world-class infrastructure in
the road sector and also his efforts to reform the transport industry. My
family is into transport business since 1928, for almost 90 years, and I

am the right person to talk on this Bill.

Sir, for any nation, transport sector is like the nervous system of a
human body. Transport sector has been facing a lot of problems since

Independence. I hope, and I feel, that only Gadkariji can reform the



transport sector and bring it in a very good shape. So, [ will point out

some of the problems that the transport sector is facing in this country.

I have five main points to make. Fuel prices are changing on a daily
basis. In 2012, a litre of diesel was costing Rs. 52 and now, it is costing
Rs. 82, even after a drastic reduction in crude oil prices in the
international market. I think, if that issue is addressed, the transport

sector will benefit.

There is heavy taxation on motor vehicles. Now, 12 per cent GST is
imposed on transporters, which is actually a huge burden on this sector,
accompanied with toll fee. In a recent statement, the hon. Minister said
that the people have to pay toll if they want good roads, making it clear
that the toll system will stay forever. 1 appreciate and support the
intention of Gadkariji in building a great country, but I would like to
bring to his notice that once the Government of India gets back
investment on a particular road, I think, toll can be removed on that
particular road. This will give a little relief to the overburdened transport

industry.

I would also like to give one suggestion. To encourage electric
vehicle industry and electric vehicle movement in the country, I think,

giving small incentives, like no toll, will go a long way.

The Government has announced very recently that there will be a
ten per cent to twenty per cent hike in the insurance rates. This will put a

pressure on the transport sector which is already facing a tough time.

Also, there is lack of infrastructure on the state highways. Gadkariji

is putting all his good efforts and doing goods things to create world-



class infrastructure on the national highways, but the situation of state

highways 1s very bad.

Lack of infrastructure like proper sanitation facilities, trauma care

centres, etc. 1s troubling the industry.

The amendment to section 44 (a) (e) of the Income Tax Act 2019
significantly increases the income tax amount payable by the
transporters. Though it is not related to the Ministry of Transport and
Highways, I request the hon. Minister to impress upon the Minister of
Finance and reduce the income tax on the transporters for the betterment

of the industry.

Coming to the Bill, that is the Motor Vehicles (Amendment) Bill,
2019, I appreciate the Minister for protecting good Samaritans. This is a
very good move. It is a welcome move which keeps them out of the
legal hassle. That is a very good move. The Bill proposes a heavy
penalty in case of violations. The proposal is very much appreciated. But
this opens up opportunities for more corruption. Hence, [ request the
hon. Minister to assure the House that all measures to tackle corruption

will be taken.

The country needs good drivers because only good drivers can
assure proper road safety. Hence I request the hon. Minister to establish
one Government training institute in each and every district of this

country.

The last and the most important point is related to my Constituency,
Vijayawada. Two National Highways, 16 and 65, pass through the city
of Vijayawada. There is a need for a bypass in the city of Vijayawada,

which has been pending for a long time. Even though the bypass was



sanctioned seven years ago, the work has not started yet. I request the
Minister to instruct the officials to start the work immediately and

instruct them to complete it as early as possible.

With these words, I thank you and I support the Bill.

SHRI P.R. NATARAJAN (COIMBATORE): Mr. Chairman, Sir, thank
you for this opportunity.

The five amendments are directly encroaching upon the powers of
the States and will have serious impact on the States’ revenue,
functioning of the State Transport Undertakings and the Motor Vehicles
Department. It will also adversely impact the job security of the staff of
the State Transport Undertakings and other Government Departments,
besides imposing severe drawbacks on providing transport facilities to
rural and hilly areas, which is now being done by the State Transport

Undertakings without a profit motive.

The insertion of new section 211 A to clause 89 is intended to
empower the Central Government to levy and collect fees and taxes
through any office, authority, body or agency owned or controlled by the
Central Government in a particular manner. That will not only be an
encroaching operation on the exclusive power of the State Governments
but will also affect the States’ revenue. The reasons for entrusting the

work of collecting fees and taxes to a body is not explained.

The object of the proposed amendment, that 1s ‘for facilitating the
public’ could be effectively carried out only by the officers of the State



Motor Vehicle Department themselves, in accordance with the
provisions of the Principal Act, 1988. Hence, the insertion of the new
section 211 A has to be deleted.

The proposed amendment to clause 91 encroaches on the rights of
the State Transport Corporation in the States. Under this section, the
Central Government shall have the power to delegate any power or
functions that have been conferred upon it by the Act to any public
servant or public authority and authorise such public servants or public
authority to discharge any of its powers, functions and duties under this
Act.

Such excess delegation of powers to private persons or a group of
persons in the name of any public servant or public authority is not only
against the Constitution of India but also provides a gateway for private
bodies in operation of public services which is not in tune with the

policy of any Government.

In order to avoid the entry of private bodies, please delete the
Sections 215 A, B and C.

Clause 29 introduces a new provision, Section 66A, enabling the
Central Government to develop a comprehensive national transportation
policy for facilitating barrier free movement of freight across the States,
liberalising public transport including city taxi permit systems. Another
new provision, Section 88A, has been introduced by Clause 33 of the
Bill, empowering the Central Government to make schemes for inter-
State transportation of goods and passengers and also liberalising the
prevailing permit system in respect of inter-State transportation of goods

and passengers.



The proposed amendment, Clauses 29 and 33, implies that the
powers under these Sections can be exercised only by the Central

Government not just in the context of inter-State transportation.

It will also affect the interests of the State Transport Undertakings
of the State. The policy of the present Bill with regard to the inter-State
Agreements will be a retrograde step to the provisions of Section 20 of

the Road Transportation Corporation Act, 1950.

This will result in the powers of the States to control and regulate
the movement of public service vehicles by grant of permit and levy of
taxes and fees, being taken away by the Central Government. This
would directly impact transport services provided by the State Transport
Undertakings to the majority of the population of Tamil Nadu covering
rural, urban, hilly and remote areas. The nationalisation policy of the

State would be overrun by the proposed Clauses....(Interruptions)
HON. CHAIRPERSON : Please conclude.

SHRI P. R. NATARAJAN : One minute, Sir. By introducing the Clause
18, the revenue generated through registration related fees, would be
taken away by the dealers who would logically like to register the
vehicles without any physical inspection and thus leading to loss of

revenue to the States as well as compromising the road safety.

So, I request the Minister to withdraw all the amendments and I

oppose all the amendments.

ST AN ISRAT (HAA-AYR) : e=gaTe, G qeied |
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fod & A1e0d 9 M ard 999 § YR | ST a9 of Uik,
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IRTE HHR TSl T R UAec] Dl ST 1 § 3R gfvgd [ om
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SHRIMATI ANUPRIYA PATEL (MIRZAPUR): Sir, I rise to speak
in support of the Motor Vehicles (Amendment) Bill, 2019 which seeks
to replace the Motor Vehicles (Amendment) Act, 1988. It contains
several good provisions which will go a long way in making India’s
roads safer. It i1s a very progressive Bill and I want to congratulate the
hon. Minister for introducing this Bill because this Bill will eventually
ensure and it is not an exaggeration, that India will drive safely in times

to come.

We all know how urbanisation has grown and how incomes have
risen, as a result of which, the number of motor vehicles on the roads
has also gone up. This coupled with the absence of a coordinated policy
to control the number of road accidents has also gone up, and there has
been a need to control or reduce the number of road accidents but we
were unable to do so because there were defects in the Motor Vehicles
Act, 1988. The need was being felt for a very long time to address these
gaps. Unfortunately, Chairman, Sir, the successive Governments which
were there at the Centre did not really address these gaps which existed
in the Motor Vehicles Act, 1988.

Today, I am glad we have a Government here led by the hon. Prime
Minister, Shri Narendra Modi ji who is committed to saving the lives of
millions of people and we have our competent Minister Shri Nitin
Gadkari j1 who is committed to this objective and that is why he has
brought this Bill today which will not just ensure road safety but will
also bring about a disciplined use of vehicles on the road and will also

expand the transport network of the country.

There are several provisions of the Bill which I appreciate, like

there is a scheme for providing cashless treatment to the road accident



victims during the golden hour. It is a very good step. It will help in
saving a lot of lives which would be lost due to the road accidents
because people are not able to receive any help at that moment when the
accident takes place. There is a provision regarding constitution of a
Motor Vehicles Accident Fund to provide compulsory insurance to all
the road users. The best thing about the Bill is the protection of the
‘Good Samaritans’, i.e. the people who come forward to help any of the
road accident victims, they will not be harassed in any way by means of
a civil or a criminal action. I think, in times to come, more and more
people, the commoners, will get encouraged to help anybody who is in

need and who has met with a road accident.

Other than this, there is a provision for the recall of vehicles in case
a defect 1s noticed which can cause any damage to the environment, the
driver or the road users and there are other things like creation of a Road
Safety Board and increasing the penalties for severe offences like over-
speeding, driving without licence, insurance, riding without helmets or
drunk driving. So, what I want to say to the hon. Minister is that these
are the laws which need to be implemented only with the help of the
State Governments. Unless we take the States on board, how will we be
able to implement these laws and impose these penalties because these
are the things which keep happening every day? So, the States must be
taken on board to keep a check. I appreciate all these provisions but
there are certain apprehensions in my mind and I want the hon. Minister

to clarify while he makes his final reply to the House.

Sir, there is a provision in the Bill regarding the electronic
monitoring of the road safety. I want to ask the hon. Minister whether it
would be on the National Highways, State Highways or the urban roads.

What I want to understand from the hon. Minister is, who exactly is



going to bear the cost of this electronic monitoring of the road safety? Is
it the Central Government or is it the State Government? The Bill does
not clarify this. I want the hon. Minister to clarify this while he replies to
the debate.

The second point is that the Bill talks about the creation of a Road
Safety Board but it also says at the same time that the Road Safety
Board is going to be functioning in an advisory capacity. Now, here I
want to mention about the Sundar Committee which was set up in 2007.
It said that the Road Safety Board must be created and it should have all
the freedom and all the power not just to set up the safety standards but
also to look into the compliance, monitoring of the compliance and levy

penalties.

Now, if we take the example of the U.S., Australia and Sweden,
these countries have National Government Agencies which look into the
traffic safety and management but the kind of bodies and the kind of
institutions we have in India, like, currently, we have the Road Safety
Council, they are not equipped enough and they do not have the
adequate statutory backing, resources and the mandate to effect road

safety.

So, in such a situation, if you keep this Road Safety Board only in
an advisory capacity, are we doing justice to the objective of road safety;
are we doing enough to make sure that our roads are safer for the

citizens of India? That is my second question.

My third question, Sir, is regarding the creation of a National
Transport Policy and the Government’s decision to make schemes for
governing the national, multimodal and inter-state movement of the

passengers as well as the goods, even for rural mobility and for



providing the last-mile connectivity. Somewhere this is an apprehension
raised by many Members of the opposition parties as well and I want to
understand from the hon. Minister - are we not taking away the power of
the States? When States make these arrangements, they do it to suit their
local conditions and as per the local needs of their population. Are we
not taking away that right of the States to provide roads in the rural
areas, even when they are not on profitable routes, as a social service? If
we allow the private players, they will only like to run the transport
services on profitable routes and not for the purpose of doing any social

work or for the greater human good.

These are the questions I wanted to ask the hon. Minister and I

want him to clarify. I support this Bill. With this, I conclude.

*SHRI M. SELVARAJ (NAGAPPATTINAM): Hon. Chairman Sir,
Vanakkam. Thank you for this opportunity to speak on Motor Vehicles
Amendment Bill, 2019.

At this time of technological advancement, we need to protect our
human lives. That can only be considered as technological development
in the true sense. But every day the number of accidents, particularly the
road accidents, 1s on the rise. I oppose the reasons as stated in the Bill
that the driver alone is responsible for accidents. Not only the drivers,
non-maintenance of roads and non-availability of signs Boards are also
the reasons that lead to accidents. At this juncture, I want to state that
non-maintenance of roads is the main reason for increase in number of

accidents. The financial assistance or compensation from the



Government to the road accident victims is inadequate. Particularly, if a
person dies in a road accident, his family gets a compensation of Rs.2
lakh, and if a person is seriously injured, he gets a compensation of
Rs.50,000/- and for simple injuries the compensation amount is
Rs.10,000/-. This compensation amount announced by the Government,
from time to time, is not helpful to the affected families. This
compensation amount should be enhanced. If the head of the family or
the lone earning member dies in an accident, the situation become
worse. Therefore, the financial assistance given by the Government
should be enhanced. Secondly, there are several irregularities in the
issuance of driving licenses. Middlemen are involved in bringing corrupt
practices in the system for issuance of licenses. [ therefore urge upon
the Union Government to strengthen the license issuance system by
bringing amendments in this regard. The details about the accident
victims are given under Section 161 AB of the Bill. Even after the
accident, the affected families have to run from pillar to post even to the
courts, for getting settlement of insurance claims due to privatisation of

Insurance companies.

The affected families are forced to spend more than the claimed
insurance amount. This insurance claim settlement process should be
made easy. While speaking on this Bill, I want to say that due to
privatisation, the sufferings, pain and agony in getting back the insured
amount are becoming immeasurable. There 1s lack of proper
maintenance of roads, particularly in regard to the State Highways and
National Highways. There should be surveys and studies on the drivers,
particularly the details like where is he coming from, How many miles
has he driven the vehicle, and for how long he was on driving duty etc.

Such surveys and research studies will help prevent the road accidents.



The rest rooms along the Highways will definitely help prevent
accidents. Otherwise, we cannot prevent the number of accidents that is
continuously on the rise. The Motor Vehicles Act of 1988 is itself
sufficient. There is no need for any amendment. This amendment Bill is
trying to take away the rights of the State Governments. The Union
Government wants to dominate the affairs. I therefore oppose all the
amendments made in this Bill. Thank you for this opportunity.
Vanakkam.

ft g7a dFaE @AFNR): T8ied, Mue g Hier I wRNyd
fagre, 2019 W B W == H YT A1 &1 e fau, g9 forw
3TYSHT YIS |
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gHer3f H Ugdll 9R U Fleder & AP JHH &1 wrae fear
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TeIqY, 39 fod & 3fax Ug WrayT fopan o g fo o amgdiy
& SIEfAT ®HH, a9l Tfd J el I, i dec 7 iy, Hidgd Bl
R T $Rd gU TSt Iam 31fe H S &1 A 9878 718 § 139 fod
& A1 I Ugelt IR 097 fobar T § o ) smurdsretia et Y
T 78] & R, T8 98 TeiY 81 a1 3 Pl AUTdDIci TSl &l
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17d) s GHT BT UYH I3 I T8T 8, (i TU J AR PR T
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Teicy, ® Ig fob Se R fFAEEer &1 S A} St o
TRHR AP 3T | F TSH off T U 3P AT S R1Y T3 | 39
B P 3T AN 8 & Gbd g | Hic! Sif B WRPR gf 39 &y o
I3 fod a1 Fhdt 8 1 50 T1d & 3icR frat 3 +ff 39 9 o 7Y I
foh ST9 dp <=1 &1 SIS AT Tl g1fl, a9 d% o= &l Yl el
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fod @1 & fofe y=garg <dT g |...(Saae™)

HON. CHAIRPERSON : Hon. Member, this Bill 1s Motor Vehicles
(Amendment) Bill. It is not regarding the Health Ministry.

... (Interruptions)
HON. CHAIRPERSON: Please speak on the Bill.
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gHIFT AgIG, IS & Tdd foulsd, 39% A § HHl &
SR Ht 980 IR gUAN Bl § | TS| H PHgl-Pal IR T8¢ 8Id o
3R Fel-Fel W dl grad A1 Ht g1d 8, 581 IR Ja& el I gidl 8
| 3% HRUT Wt gHT 81 STl § | 39 [T Bicaey, heec 3R
fafde Toidt foieR 8ift | 39 ey Q RIS! ¥Ud ddh I8
S T HHsH B ard A OR IE A |

gy, 39 fod & SR Ul gUcHIsH & Tas § g3{as & Gd
&1 ARl 4t & A8 & 38 BT T, et af AN Bl Siiad 59
T3S P IPH & AU PIc-Hage] BT Tdhr HIed-Pbled @l aid




T g | 3 9t & gap § H Ug o § | STl 39T ARl o
e & HdR H1 S ifAard fosan T g, U8 WRTd I HeH § |
Mt & FA-Yoll ®I HH HIfere! 81 & HRU 3R gHeT gidt g
RHR I GH MISTT B FOIR F 09 o BT SYBR @ | 1Y
g1, fafar sl R SMfedd 500 RIS FUY BT AT HF
Thdl g | U8 98d 8l W A HeH ¢ |

JIRATST W 20,000 TYY FAqH [HM o JIY-T1Y Th BolR
S0 Ufd e sifafved S &1 Wt uraem= fea T §, S Ue 3l
®HeH g | T AE- J3 STt I a1 d1g T f 39 98d 991 YPRR
AT | PR DI 3R] ST & JoRd BT IHIH gidl g | H I
PHT TP ICTERUI &I | 99 df 3R.ET.3N. GAT] | d ISH! R S8 AP
I B § | d 394 91y ggadd i 37d g, Sl bl Bl Ahd g
TOR 3 ST | ISR H TRIAIe [aHTT = a9 2014 F AP 2017 9
W @A WRHR FHedq arel TRIUIC argHl T 566 ®RIe ¥Ud a9
S ¥T SIRECR 3P Yd Sciaold & Hdlldd I8 JHHT 11,205
HRIS TYY BT UT | TRHR Pl 3a- U T Arg §3T |

ST fop §AR HAT S A del fh <=1 | &R 91 Uld arg gdedd gl
ST & 3R Ulg oG AT &t GG 81 ol & | S9fcid S| bt M
ST 9gd o oIl ¢ | I8 98d & 310! A g 3R Uh 3BT HaH o
| TSP glad H AR T4 AT & fe- aTel Jamas # dgidsl & g |
Ugdl 3R 3M1d dg ¥ Big [hdl Pl <qHR ARG cll Sl I7 dl
3 T BOIR 3UT TGS fHadr o7 | 39 SgIdhe Urd ard 39d
forar a1 § | g foa U B fb Q¥ <2 & 9\ Iy, SeT YR ST
Urel 3R TA.ELT Bt WHR &l &, d W 9 f9a 1 7 i
SHfed & 39 foa 9 sfear oI 3R fod 78f s gdpars |




QYU Agied, TR $© g4 ¢ | Sl 91 it Ied! 8, Wod
oI Y I |, a’f%ﬂﬁmﬁ?ﬁﬂﬁ:fﬁﬁgﬂﬁ%@%m
TS FoIH T ol & 3R SI8T 40 §=d 81 TR, I8t d IUH 100-
100 = STd ad &, FoIY §81 gHeAd 8Kl § | S9iae a1a anfefal
&1 AfHT THT-IHT R P 9T 3R 3R I TgI 7] Ul S df 39
afd Y d &1 Arsdy IE fhar o |

3T 100 H & 80 AId HicxWIRfhd & TRiscd ¥ il g | AN
ool H Alexargfed al o dd § afs 11 & gade =Tl fiardr |

HON. CHAIRPERSON : Please conclude now. You have already

consumed more than eight minutes.

ot AT dfrara : Juafd geied, & at diF il & a1g S @1 |
o U e o U ST QR BRI E | 31U TSt Bl dRWB o qiford |
H U3¢ e § oo a1d T R & |

Heled, IIa® gade el o & | 78 off TRflSe 81 &1 §=A
PRU T | 39 90 & 31 39 §1d & 7T Sl Yrae™ a1 747 g, I8
3F B | T© AN TSP & (BN gl eaHCH AR T gaHey Jad
A g | anT Hft T o § b STgt gferdt avke e &, ot ot gade
T &, 7ol df I SIR B @ od § | 39foe 59! +ff g4 o/ |
GBI |

YRIHTAT GRITSHT & degd SRR I SreiR B YT a1 el
fpar AT 8 | 390 §URT U (ded & f TR, ITsiR § da UoTTe
Y ol IS HHATad! &3 dob o7 @1 8, T9H SUSIS, STHH dgd SaTg]
deic H g | 39T Y ganaen fier anfeu |

HON. CHAIRPERSON: Hon. Member, one more Bill is there. That

Bill has to be passed before 1800 hours. Please conclude now.




st g7a afFara : guTfa T8iey, ¥ 99 T fiFe § sol 91 @
PRIEIE |

HgIed, H ST 9184l § 6 3diR ¥ HIgTR & & T UH
HINSR I BT ¢ | T B AT G2

RT3 & FHIR! d TS W gl aT8-] I Hald g | 3T
3 IR gSTSIec & PRUI THIeScy 8 IId & | 39faY iRl
aTe-! Afed 3 Tfdh T o oy <=1 WR & S 9dheR 6, 98 AL @l |

fyde AIet SiR Tidt & I, S P e 9 e §, a8
gAdelND AP SIS NIT Y |

15.00 hrs

JHTITT AEIeY, TR1 Ush ARE Y9 & fob STgt AT 1 g3 §,
TR I P & A Hig AT ST AT IS A ADb 3T,
IHT Hie! HHR T 3T ST | 35T AT T HHT WRIGd 8, 39fad
dg WIS 81 9d & | S9H 319 Urgde Afaaal ! ot siftier ST |

HON. CHAIRPERSON : Nothing will go on record.

sue X

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very

much, hon. Chairman, Sir.



[ rise to speak on the Motor Vehicles (Amendment) Bill, 2019. The
Motor Vehicles Act of 1988 was enacted to consolidate and amend the
law relating to motor vehicles. Road safety is a multi-sectoral and multi-
dimensional issue. Road safety is a developmental issue of great
concern. Road safety has a good impact on the economy, public health,
and general welfare of the people, particularly the low income groups.
Over 90 per cent of the world’s fatalities are on the roads, especially in
low and middle income countries which have only 54 per cent of the

world’s registered vehicle population.

15.01 hrs (Shrimati Rama Devi in the Chair)

Madam, according to the WHO Report, by 2020 road crash death
may increase by 80 per cent. That is why the UN General Assembly
declared 2011 to 2020 as the ‘Decade of action plan for road safety’.
The Brazilian Declaration is also committed to reducing the number of

road accident fatalities by 50 per cent by 2020.

In India, as rightly the hon. Minister has stated in his opening
remarks, fatality in road accidents constitute eight to ten per cent of the
global road deaths where our vehicular population 1s only just two per
cent of the global vehicular population. The road traffic in India is
growing at an annual rate of seven to ten per cent but the vehicular
population is growing by twelve per cent. There lies the disparity that
has to be addressed.

Regarding the number of accidents, 1,48,707 people are killed in
road accidents each year and more than five lakh people are being
injured in road accidents. It is further estimated that the country is losing
around Rs. 750 billion, which is two to three per cent of the GDP, every

year due to road traffic accidents. India has to address this issue. For



this, the hon. Minister has piloted and introduced a Bill, which is now
taken up for consideration. The point to be discussed in the House is

whether the Bill is sufficient to meet the situation.

The only apprehension we would like to raise before the hon.
Minister is this. The Bill is Central-centric and takes away the inherent
powers of the States. That is the main opposition which we were all
putting forth at the time of introduction and even at this time. I accept
that the hon. Minister is always giving a satisfactory answer to us.
Whatever money collected at the time of registration by the dealer in
terms of tax revenues would be given back immediately by an online
transfer. We accept that but the principal point of opposition is that the
power which has ben vested in the State Government 1s being taken
away by the Central Government. We are now living in the era of
decentralisation of power but unfortunately this is a Central-centric

legislation. That is our principal opposition.

The other point of opposition is that it is against the principle of co-
operative federalism. As you may kindly see, ‘motor vehicles’ comes
under the Concurrent List. The State Government has certain absolute
powers in the existing Act of 1988. The proposed amendments encroach
upon the powers of the State. The authority of the State Government is
being curtailed a little bit. That is the main opposition we have to this
Bill.

By virtue of clause 3 of the Bill, a new section, 2 (b) is to be
incorporated by which the Central Government is given ample power to
exempt the application of the Motor Vehicles Act to certain categories of
vehicles 1n the name of new technology, innovation, and invention. So,

that is an exemption power being given to the Central Government.



By virtue of clause 12 of the Bill, a new section, 25A 1is
incorporated by which the Central Government shall maintain a national
register of driving licence and all State registers of driving licences

would be subsumed in the national register of driving licence.

By virtue of clause 25 of the Bill, new sections, 62A and 62B are
incorporated by which the Central Government shall maintain a register
of motor vehicles and all State Government registers of motor vehicles

would be subsumed in the Central list.

By virtue of clause 30 of the Bill, a new section 66A 1is incorporated
by which the Central Government may develop a National Transport
Policy. I agree with the hon. Minister regarding the policy. It is right that
the Government of India has to make and enunciate the policy and
guidelines and provide them to the State Governments; let the State

Governments make the law and let them implement the law.

The authority of the State shall not be taken away by the Centre. 1
do not doubt the intentions of the hon. Minister. Your intention is
absolutely correct. The entire House is applauding, supporting, and
appreciating you. But still, the basic principle of decentralisation of
power is being taken away by this Bill and that is the objection which

we would like to make.

In Clause 40, a new Section 110 (a) is being incorporated by which
the Central Government can recall the motor vehicles on default.
Manufacturing default comes under Section 110(a) and (b). If we

examine all these, we will find that the Centre is getting more powers



and that is why, we say that it is against the principles of cooperative

federalism and the federal character of our Constitution.

The other point which I would like to make is regarding the public
transport system. I am not going into the details and explain the sections
one-by-one. The public transport system is owned by the State Road
Transport Corporation. The monopoly of the State Road Transport
Cooperation is being taken away. It is being liberalised. What is the

impact of 1t?

As far as I know, the Kerala State Road Transport Corporation is
running in big loss. You have to understand that the State Road
Transport Corporation is plying its vehicles in rural areas which 1is
commercially not viable. None of the private vehicle or the transport
company will ply its vehicles in hilly areas or routes inhabited by the
down-trodden, Scheduled Caste and Scheduled Tribe people, which are
not commercially viable routes. No private bus owner will ply his
vehicle in these areas. Only the State Road Transport Corporation is
plying vehicles in these areas. Some monopoly has to be given. We are
living in a competitive era. I can very well understand the writing on the
wall. We have to protect the interests of the common, downtrodden, and
poor people, especially the Scheduled Castes and Scheduled Tribes in
the backward areas. The State-owned transport corporation will ply
buses even though the route is not commercially viable. This 1s my

second apprehension.

I would like to seek one clarification with regard to the driving
schools. A big apprehension has come from the driving schools with
regard to the provisions of this Act. Hundreds of youngsters are being

employed in the driving schools. They also have an apprehension that



some multi-national company or big corporate company will come into
the field and the users will have to obtain the licence only from them. A
number of conditionalities will have to be complied with in order to

obtain driving licence. This has to be clarified.

[ fully agree with the safety aspect. I also do not dispute the intent
of the hon. Minister. 1 would, once again, like to draw the attention of
the Government towards the federal character of the Constitution. The
principles of cooperative federalism have to be complied with, at least in

framing the rules in future. With these words, I conclude.

Thank you very much.

ot IR NG (SAR): JHUT FElear, § 3MUhT MUR e
ST ARl & fob U= I Hiex I (JNeH) fagge®, 2019 WR died
BT 3aWR faar | & Aiex aF (@/ye) [dge®, 2019 W 3mH fER
T HAT A8l § | AT UUT Ht St & A9 & 1697 3R 17T
A GUT H S8 33T HTH SI @8 | S T TS| BT A1 faSTn 5
TET 8 | A T S g aRE & SHSHCH AR 39 BT & 9gd
BTN & | H AFT TSH St 3R THINTY SR dt.b. Rig
! 39 AT Y=garg ST el § |

T A T S SHRIE ST IIg & 3O d 3fcs SRar
T SHR, AU ABR 3O HAHSH § aTe I & | fozd 10 fe=t
& 3R T IGIT &9 1 &l gHcAd g5 | 1d &Il UR I ¥ 8¢ W9
Y, it dies T o 71fdl I 3T U ATe A Ih! Tadhx ARY | T TIFDhR
Y TH 28 I¥ 3R GIRT 30 TN P 3G BT AT ATHT 70 BT &3
ST IR |




I ¢ e 91g 39D 4 81 5 | 391 WieR fdar f& g3
ST B! Tl 3Tl & | VY fed bl e8g o ardl SHfeiiRal R
Hl BRAS gl AT | ITP o 3T e & I/ e R T
TfRTST ganl, Frad T et 7 Wpex B cab XY | TpeR ardl
ITAG-TA Tie g SR fIRT | ISP Ieiy-uay haerd g¢, d8
3l fe= g 3RudTa & Sfig SiR Hid ¥ d<gdT a7 iR 3id & I

PR RIEN

JHTIT HEiear, § 3MT% HIeoH ¥ WRBR Y ST I8 b a8
Hiex dTred fAFaH & U9 3ifwe & SliIg off Xg! ¢ foray dTgd
gHcHT &I AP H Hag [Hd I | H 39 fovd § TR &l 53 gI1a
AT ATEdT § | I Dl A8y ORI B3 U Ugd Hals o URI&(0 i
IIRIT B! difeT dYUT 39U Ugd e uiieror fAfga foar sr=m =nfee
| 9re-l & fheag & forlw gyl d5 fasfid foar S arfgu aur
Bolldls UR T @] d1ied | TdddT Ud RIS BT UHTdT aRIT
GFTd &1 ST 18T | A2y SR R dTd USR] i forHaRT
da g1, difd yidw ¥ foddl TR &1 tfRisc A 8l |

gl AeleaT off, I8! & AU § [WRWG § o dig &t
Wt €, T8l 37 g1l &l §81 BRI g | 3(d: FHiu 9 WeREE &
Uid dURAT8 dhaRi &l W gledl &1 [SHeR AMd gU fef—ag o
&[Sd B &1 Uy giF1 difet | I HfwIial &t Y feRT 9a

] A8l |

T 39 3AWR W A HAT St T 318 &A1 A o o/ avg
Y TR < H SERT ! HH § ISP ¢\ gU &R o # ace
SRR ¢ SXIRIC ST 13T | T9H TITIIHR e DI XA
fopar S @R, arfes yfawy ¥ fodt YR &t g 8l |




T g-g Tt off @1 e=arg ST arean g foreiA Safaea argHi
D B Had PP IR-TRIRATT SHoll & ST BT g1l o & 1Y-
Y TTeRr Uewur & +ff gie < o gt ® 1 39 fomn & arge famfar
Huf-al 3R fassarsti w1t Uired AT STH &t smawusmdr g | Hie
arg ST &1 JHiET HRPp I THE ABITART 3R b
ST S b1 39 JHY TIHdT gl 78], dfceh fFadar i TS 2 |

JUTafd Heiear o, H 3ud HIegH ¥ WHR § SR BT
TR b TR gRT AU U Yaa &1 e Hep Hier areq Sifiify
DI 3R 3P HRIR FF1 A8 | H 3HTUH! 9gd-agd U=Idic odl §
|

SHRI P. RAVEENDRANATH KUMAR (THENI): Hon. Chairperson,
Madam, thank you for giving me the opportunity to speak on ‘The
Motor Vehicles (Amendment) Bill, 2019°, which is the reform of the
existing system as per the Motor Vehicles Act, 1988.

The Government has committed itself to expand the road network
and to ensure road safety for people across the country. The milestone
achieved by the Government is another feature of ‘New India’ vision by
our hon. Prime Minister of India, Shri Narendra Modi Ji. I appreciate the
hon. Minister, Shri Nitin Jairam Gadkari Ji for his efforts and steps taken
to bring best infrastructure and safety on Indian roads. Madam, I am
sure that by implementing this Bill, the number of accidents will come

down further in future.

The new technology of online tax payment will lead to corruption-

free system with no place for middlemen. The hon. Minister has also



stated that every year, we have one and a half lakh deaths due to road
accidents and a majority of accidents mainly occur due to unskilled
driving and driving by minors. Therefore, there is a need to ensure
skilled driving at the time of issuing licence. Further, as informed by the

hon. Minister, almost 30 per cent of licences are bogus in our country.

Under these circumstances, the establishment of National Register
for Driving Licences will reduce fake licences and encourage skilled

drivers.

This Bill also paves way for the safety of a person who renders
emergency medical or non-medical assistance to a victim at the accident
spot. This Bill will encourage fellow citizens to come forward to

provide immediate help to the victim in road accident.

I appreciate and welcome this Bill with one request to the hon.
Minister. ~ With all the modern technological advancement, in
automobile vehicle manufacturing unit, there is no specific motor
vehicle model for physically-disabled persons being produced at
present. Hence, there is a need for production of Government approved

motor vehicle for physically-disabled persons.

Therefore, I would request the hon. Minister to frame necessary
rules for manufacturing such vehicles and provide insurance and driving

licences to physically-disabled persons.

With these words, I support the Motor Vehicles (Amendment) Bill,
2019 with a request to the Government to implement the same, ensuring
the rights of the State Government. I am thankful to the hon. Minister

for appreciating the Government of Tamil Nadu for taking steps to



decrease the number of accidents. In Tamil Nadu, the number of

accidents has come down by 27 per cent. I support this Bill.

ft faefiu iy @fFIR): ag gufa aeiear off, & Aex o=
@) fagaes, 2019 &1 99T Hd U, gl g, S o= gd
g B USd &, bt db A4 HAt Sff Bt 2P 3 iid o= argd

g |

I8 AIHAT §d NREeS | J8i o Hifdids, Tiauicy & grHq
U §gd 9ol THWT § | A1 HT STt A <=1 HR | ciqdiey & ugd
& HIed IR e 3UH ATd gF &1 ST & 7 | 399 39D BRI
B e IS W sy gl U g Fifh A uRRhe dd S a8 | A1
Sea! Ugadl g, Miedr i 9gd 31 § | §7d & ¢ HIldd! ®l I8
AT Tl el 8 ST TER ISR ®f gal d 39! JHaH I
AT H3A1 US 8T © | Tgi 39 USRN P Mt Srdl §, 3! IR
- SATe] HId o & Al § STafd T8l & < HIferd] P A
Tl 8, 3T P! JHUM BT AT BT TS 36T § 3R °h ddb
SAATUS BT ¢ | d AT Phs IR T3 3R fid 3R 9 o 39 fawg
®I IR | 31T HidpT 7, 3= Srgafd <, safere & A-rg d:ft sh
I ST A W@ WE | W e 75 39 R aF fom
WY | § BRI T8 TR § b 39! 3qafd at & ot fiye
918y |

QIR 91 §T%d DI § | HFAIT 3ed Sif BT gRe’ Ua ol, $1H
gioide & BRI R % Th F H 98 71 | Y TUle faom-g o




TS Hifd 31173 | AR T8T §Ted §, AP g@ I ad Tg & [ gfer
@I F1YT & BRI AN BT 39 JfaeT F dRId 81 g & | AN
I <Y o1 USdl 8, T H Ah . agat P ol & | §AR IJgi 39
AAETS Aed € | I8 Y i ¢ | g3 1 &3 IR I1d &I 8R4
R ST JHAT HIAT1 TS | T 3% AR fefeae & Sud & B
fopar | ORIGHRT AT B ST B, TgT I o §, diFl Bl dg IR T
SHTE ¢ BIS old g | 39N I1d &I Hidll dell A3 o Il g, Uh-5¢
&S 91T § | ST e diddt § - § ol B Ibal §, I8 af 7
RIERME H 781 8, 3T TqU &I B DI | Ia-T o HIb o
H 7 31 & 91 Hol (bl Bt T &b HRU 59 YR T ARl Bl
ST BT AT HATUS BT ¢ |

SHR TGT 3T UST 3R dHeTg U 38T, A, ASall HIh! A
H 3T 8 | o HIfed Siad & o 3% TSR I S 3 | uig 3ud
T gId § A d1eX U HIABIdl d 5000 YT T gidl © | 399
IS U 9 i fae-g 7 +f $orae 318 8 | Igi & A
B 5T JHIT BT JHAT HIA1 S 6T | 59 IR A HY fiaq fpar s
|

O g A DI ¢ | A A S 1 greRff i ot i
el RIS A & oI, Irarg garsii & HHE T 9K § | 98 $H
T T TSR SF &1 I8 § | TH au™ 31 g1 € i 9ddH
fora & 2e R paRfad SR AT T g o {6 S N HEl A8l © |
T Sft 7 ST TEP! AT € § | 98 TRIS Bl HHIS BT SR § |
ThaE e § ogl safRiad Tog avmar TR ® | gt Ad1si & bel
CIel 8, d §T! ANl o Ue IR dld AR®R HHI ¢ | I8 9gd ol g@an]
918 | A T S 39 IR S € al 31ST g | 4=iaTg |




*SHRI THOL. THIRUMAAVALAVAN (CHIDAMBARAM): Hon,
Madam Chairperson, Vanakkam. I wholeheartedly thank you for
allowing me to speak on this Bill. | welcome this amendment Bill which
is introduced for maintenance, up-gradation and safety related works of
urban roads, State Highways and National Highways. It 1s a matter of
worry that there is no clear demarcation in this Bill about the
responsibilities of the State Government as well as the Union
Government. Who will bear the financial burden -- whether it is the
State or the Union Government? I want to say that there is no mention
about this in this amendment Bill. At the same time, I want to bring to
the notice of this august House another important issue. Approximately
372 toll plazas are installed in different places by the National Highways
Authority of India (NHAI) throughout the country. These toll plazas
collect toll fee or toll tax from the drivers, passengers and owners who
use these toll roads. During the year 2017-18, an amount of Rs. 22,820
crore had been collected as toll fee alone. We understand that this fund is
meant for maintenance and up-gradation of roads and providing medical
help to save the lives of accident victims. Because of lack of
maintenance of Highways, on an average in every State, 1.5 lakh people
die due to road accidents. Instead of saying that we are trying to reduce
the number of accidents that take place, more importantly, the
Government should elaborate on what it is doing to prevent such
accidents. Toll gates and toll fee have become a heavy burden on the
people of this country. For how long these toll gates will be collecting
such toll fees? There is no mention about this anywhere. It is clearly
displayed that every vehicle should pass through the toll gate. Who are
all exempted from paying toll fee or toll tax is also mentioned at the
display board outside every toll gate. But for how long this toll gate or

toll plaza is allowed to collect toll fee? There is no mention about this



anywhere. For how many years they will be collecting this tax? This
should properly be displayed at the display boards outside every toll gate

or toll plaza, for the information of general public.

Otherwise I should say that these toll plazas are involved in
collection of toll fee continuously which is against the interests of the
people of this country. In most of the toll plazas, even there are bouncers
who are used to manhandle people and to threaten them for paying toll
tax. Road tax 1s paid at the time of purchase of a vehicle. Union
Government has also recently levied a cess Rs.1 per litre of petrol and
diesel. In this scenario, it is very pertinent to ask this Union Government
that whether collection of toll fee at toll plazas is necessary. Thank you

for this opportunity. Vanakkam.

ft ga R fig @Famdh: am-a gumfa Teean, & Aex aF
EeH) 39ae, 2019 & T H i & T WST g3 § | § 3Mud
ey § g1 U St ) 9gd-9gd Y=gdie 3R J1YdIe o1 I1edl §
foh 4 ST THR BT TS 3D BT da1 H AN g | I S9! 91d I8 ©
fob Tl o B T DHIvH DT S BHT A1ieY | TR, 3T dob HIcR Glihd]
B T Bl S AH DI ol AT & A H ol & | Tgal aR Ht off A
SP! Scliedd fhdl fb @Ml & 3 B &1 U S &’ | 100 T
BT AT e BT S 35 fbdl 6 A9 H Al & | H 31U dreny ¥
TG HAT § g1 IrgdT & fd 31U Teh UdTd Mg, forgenl fdgs] ®
fordm | fagSl B o IO ITH MY DR Dl oiewd AT |

T A QAfee Gvaar et TRt | 39H I8 fordn ST UwhdT §
fob fSTepT ST=7 a9 2005 TT Y 2010 H g3 81 4l STd d 18 ITd & I,




q9 3! A9 FHQ | 396 I 39 99T UHh A Irgdr gt
e, Fifes o7 THR MY 8Ted I @ & AR gled R o TRg 4§
@ ITY ot Hiex gHeAT BRY | 3FR §H R @RI BT 38 Y B
e Graar § ge ¢ I8 8 df 39 arelt 78 oW R & oY g9 39
P & ded T1dT ¢ Tobd © | 3T U TR SUY BT WISl T
g | TRT 3O 3118 BRT b 3ae A e & SR Hi @ I8y &l
3ATIIS T B g, Hifh I UGl gHedT &I g3{asT g
foreT BT | Ui a1 g1 et foh I8 Ha3mash Sieg, (1o | T 3R
S1d H g1 I1edl § o o TIRTE Wax Misal Idard g, e sRu
TRiTSe 8ld 8, ForTd g +f 81t 8, 39 W URT 302 6T GHGHT IT]
BT | Al Fihd Tae & ded 31 IR HHGH 8Idl g, Al B A
Sl @It §, IS9P HRUI 98 HeheH I d1eR e & HTH Hal g |
H 3UD! ST aedl § [ o PR [eR & A Jeg H4t off A
IRTS &} B § 3R AR Bihd Tae & AF- Te| = I8 HEl dR-
SR 30T § dl U8 INE §dl R W H a1 g AR | 399 o
TRITSCU A §, ST R EAND AN IHA ¢ |

A gyafd Aeiedr, O UeR $eiHad R WRE A4S &
HRON JHMAT T 7T 8, D Y- Sgi T1.0d. TR1E g, 9l ol
oI ¢RI I8 §, [oHd! BT &1 U PR ¢ T 8, 3%
SR Ut 319 AEMAT T BT HH B, Fifb 9 Afed TG R g
HR IR 8, oId PRUIIST WA 8 | ITHT A8 ! AT PR Pl
®H ¢ | 39 g1 §gd ®H 907 fean, o W I smuss wfd smurR
Uhc BRA1 B | Y=Idiq




SHRIMATI PRATIMA MONDAL (JAYNAGAR): Madam, I thank
you for giving me this opportunity to speak on a Bill which holds

immense importance.

[ stand to oppose the Bill on several issues as has been put forward
already by our respected Member, Prof. Saugata Roy but, since the
ruling Party has the numbers and will get the Bill passed, it is my duty to
put forward certain important suggestions which should be looked into,

and provisions should be made accordingly.

15.28 hrs (Hon. Speaker in the Chair)

[t 1s known to all that vehicles on the road have been increasing
steadily and have led to manifold increase in accidents. In the past
decade, over a million people have been killed in India. More than 400
deaths occur every single day which is equivalent to a fully loaded
Jumbo Jet 747 crashing on India every day. Addressing the gaps in the
existing Act is the need of the hour. I will not take much time of the
House and will quickly go through the points which need to be enacted

upon.

Firstly, and most importantly, India needs a nation-wide access
number that will provide immediate assistance in case of any mishap.
Different States have different numbers. Some States have a ten-digit
mobile number to reach out for help. This causes delay in providing
trauma care and increases the death toll. [ sincerely request the
Government to provide for a pan Indian medical emergency assistance

access number.



Secondly, we have provisions for seat belts just for the front row of
cars whereas rear seat passengers are equally vulnerable in case of
accidents. Every developed country in the world has compulsory
provision for seat belts on the back seat. India should also work on the

same path to make this possible.

AT 3egef: A e, 3 o IR IR Irgdt 8, 39 W
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SHRIMATI PRATIMA MONDAL : Thirdly, it should be made

binding on the two-wheeler riders to have a child restraint system. Two

wheelers are a dangerous form of transport as far as a child is
concerned. A sudden brake or push can cause unimaginable
consequence. It is necessary to have a precautionary system to secure
child safety because careless driving, overtaking etc., more so with a

child, 1s not an uncommon scenario.

Fourthly, in page 11 of the Bill, the Government is ensuring
mitigation and prevention of accidents by enhanced road engineering, by
inserting Section 66A and 66B. I would request the Minister to elaborate
on this point. It is indeed important to make more roads and better roads
but it will lead to more vehicles and an increase in number of accidents.

How will the Government overcome this situation? ...(/nterruptions)

Sir, I could not finish. Please give me only one minute. ...

(Interruptions)

Fifthly, I would like to point out the five pillars of safety namely Road
Safety Management, Infrastructure, Safe Vehicles, Road User
Behaviour, and Post-Crash Response. These were enumerated in the
Decade of Action for Road Safety 2011-20 in order to stabilise, and then



reduce global road traffic fatalities by 2020. So, we stand nowhere close
in achieving the targets. It is very important to formulate a strict action
plan based on these pillars and spread awareness on the streets because

implementation of laws is more important than forming them.

Sixthly, the Bill talks about compensation for the injured. Here, it is
necessary to look into the matter of rehabilitation of the injured person.
A severely injured person might lose his ability to discharge his or her

functions to earn a livelihood.

Finally, I would like to draw the Government’s attention towards a
very serious matter that goes unnoticed. Various platforms on social
media contain numerous videos and pictures of stunts performed on
bikes. They influence young minds and take away numerous lives when
tried to be enacted. It is very difficult to control the content of social
media but every form of ‘show-off” stunt, if caught, should be heavily
penalised up to an extent of imprisonment along with cancelling the
license. Vehicles are a mode of transport to ease a human’s life. It is not
a toy to be played with. ...(/nterruptions) Thank you for giving me this
opportunity. ...(Interruptions)

I eHE : 30 98 3= JH1d AU E | =g |

SHRI MARGANI BHARAT (RAJAHMUNDRY): Thank you, hon.
Speaker Sir, for giving me this opportunity. ...(/nterruptions)
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SHRI MARGANI BHARAT : Sir, I will give only two suggestions.

Actually, we are having 22 Members from our Party. So, I would request

you to, at least, give us ample time to speak. Our colleague has taken not
even five minutes. So, please give us ample time so that we can give
some suggestions. | have three suggestions which I would like to give,
through you, to the hon. Minister. The first issue is regarding the
stray cattle on National Highways. The stray cattle on National
Highways are causing very many accidents. In this connection, I would
like to say that the stray cattle are causing accidents when they are
coming on the National Highways. So, there should a protection and
control for the stray cattle. They should not be there on the National
Highways. [ would request the hon. Minister to make an arrangement to
take the stray cattle to the barren Government lands, and construct a
compound wall so that the stray cattle present on the National Highways
can stay on the barren Government lands. We can even construct ponds
for rain water harvesting so that the stray cattle can remain there and

there are no accidents due to them.

Apart from that, the second point I would like to say is about the

National Highways which are nearer to the cities. I will give a fine



example. Near my constituency, where the city 1s extended towards the
National Highway, there are very many accidents happening on National
Highway. As per the statistics of 2018-19, near my constituency in
Rajahmundry in Andhra Pradesh, almost, 500 accidents have taken place
in three junctions. The death toll was around 185. Around 185 people
were killed in those accidents. So, I request the hon. Minister to consider
constructing fly overs on the National Highways which are near to the
urban areas, or else extend the by-pass roads, which are on the existing

National Highways, so that many accidents can be controlled.

Moreover, the hon. Minister has brought out the Vehicle Scrap
Policy in 2018. As per this policy, the vehicles manufactured in the year
2000 have to be scrapped in the year 2020. In this connection, I would
like to say that in the Vehicle Scrap Policy the Government has to fix a
standard price because these vehicles are owned by the middle-class
people. We should not encourage middlemen in the matter of vehicle
scrapping. So, if the Government fixes a standard price for the vehicles
which are to be scrapped, the middle-class people can have optimum

utilisation of these vehicles.

Sir, in the end, I would like to say that the hydrocarbon emission
causes a lot of havoc to the environment. So, I would request the
Government to bring out some kind of a policy to ban not only the
outdated commercial vehicles, but also all other vehicles causing

catastrophic emissions which ultimately cause havoc to the environment.

[ would request that these three suggestions may be considered.
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Shri D. Ravikumar.

DR. D. RAVIKUMAR (VILUPPURAM): Sir, I want to speak on the

Unlawful Activities (Prevention) Amendment Bill, not on this Bill.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, since the hon.

Minister is very pro-active, positive and responsive, I will move only




very essential amendments.

[ am not moving this amendment.
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SHRI N. K. PREMACHANDRAN : Sir, my amendments are in
support of the Bill. So, I wish to move them.

[ beg to move:

Page 4, line 3,--
after “five years”
insert  “‘subject to the condition that the driver successfully

undergoes one day refresher course each year as
prescribed”. (18)

Page 4, lines 6 and 7,--

for “such conditions as the Central Government may

or prescribe”

substitute “subject to the condition that the driver shall pass
the medical fitness test and one day refresher

course each year”. (19)

AT 3reded : 3@ T oft U9, Jraws S gR1 WS 9 § Udd
R T=AT 18 3R 19 Bl THT o THE AT & [ @A g |




YN AdeM & o T U 3R 3dihd g4 |
AT 3e0ef : UY T8 ©

i @Ug 9 fadg® o1 3T & |~

U Td Sdidhd g3 |
WS 9 fadue | S feam |

Qus 10 URT 15 BTIHMYT I

AEAT el : A1 TH.&. U= Sit, 7 39 G IRd
BT A8 82

SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
amendments.
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I am not

moving my amendment.
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SHRI N. K. PREMACHANDRAN : Sir, I am moving my amendment

because there should be cooperative federalism.
I beg to move:

Page 5, line 36,--

for “as may be prescribed by the Central Government”

substitute “as may be agreed to between the Central
Government

and the State Government”. (24)
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SHRI KODIKUNNIL SURESH : Sir, [ am not moving Amendment
No. 2 to Clause 13.
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SHRI N.K. PREMACHANDRAN : Sir, I am moving Amendment No.
25 to Clause 17.



[ beg to move:
Page 6, line 35, --
after “such motor vehicle”
insert “without levying any fee or charge from the owner
other than the actual amount of fee for registration”.

(25)
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SHRIMATI KANIMOZHI (THOOTHUKKUDI): Sir, I am moving
Amendments No. 56 to 59 to Clause 21.

[ beg to move:
Page 8, line 8, --
for “Central Government”

substitute  “‘State Government”. (56)

Page 8, line 15, --
for “Central Government”

substitute  *“‘State Government”. (57)

Page 8, line 17, --
for “Central Government”

substitute  ““‘State Government”. (58)

Page 8, line 23, --
for “Central Government”

substitute  “State Government”. (59)
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AT fedes: O AT I, o1 31T RN IR BT 918 82

PROF. SAUGATA RAY : Sir, I am not moving Amendments No. 11
and 12 to Clause 23.

AT e U I8 @
i WS 23 fAdgs® &1 3T & |7



U&I1d Wichd g3 |
TS 23 Agas | oig fear ma |

TS 24 URT 59 BT AR
AT a8 At T &, e, o1 319 YR U HRA1 d1gd
g7
SHRI N.K. PREMACHANDRAN : Sir, [ am not moving Amendment
No. 26 to Clause 24.

T 38 U4 TE © -
“foh TS 24 A9TD H1 3T & |7

U Td Sidhd g3 |
WS 24 f9® H s foar i |
s 25 928 fa8g® H Sig feu U |

TS 29 UTRT 66 BT IARNYT I

AT 3&f: TSdldhe TUH. 3MRW, T 3T GRNUT WRd Bl
Ied &7



ADV. A M. ARIFF (ALAPPUZHA): Sir, I am not moving Amendment
No. 60 to Clause 29.

AT 3regel: Siudl AT HSunAfd, o 39 g uwdd
BT AT 87

SHRIMATI KANIMOZHI : Sir, since the Minister has clarified I am

not moving Amendment No. 60 to Clause 29.

AT 3eged: 99 AF-g 531 Sff 3 ! 59P ol 3mIg &R fea
T 3R gt e # A At ot H1 910 B WpR iR W U |

U‘H?Ts'%:
fp W 29 fAdTPH FHT 3T S |7

U1 S ihd g3 |

WS 29 fadus | g fear |

WE30 3 YRT 66 P 3N YRT 66 & BT
3T |

P afvag i |
AT A Il T, &. U=, T U RO Ygd BT Ilgd
87
SHRI N.K. PREMACHANDRAN : Sir, [ am moving Amendment No.
27 to Clause 30.

[ beg to move:



Page 11, line 25, --
for “in consultation with”

substitute  “‘with the consent of”. (27)

AT 3ede: 3@ § o T, &, UHa5 gR1 WS 30 H U I=ned
TRSAT 27 B THT & FHE AAGH & [l Qa1 § |

RN HdalH & fold 81 1 9T 3Rdldhd g3l |

AT 3&f: TSdldhe TUH. 3RW, T 3T A=Y WRd Bl
T8 &2

ADYV. A.M. ARIFF : Sir, I am not moving Amendments. No. 61 and 62
to Clause 30.

AT 3rege: SHdl i S, |1 3{g G- WRdd
ST AR 82

SHRIMATI KANIMOZHI : Sir, [ am moving Amendments No. 61
and 62 to Clause 30.

[ beg to move:
Page 11, line 41, --
for “promote competition,”
substitute  “‘strengthen state-owned transport corporations

and promote competition”. (61)

Page 11, lines 44 and 45, --



for “seeking to enhance private participation and

public private partnership”.

substitute  “strengthening state-owned transport

corporations”. (62)

AT 3eded: 3@ H A HHHEN HSNHR gRT @S 30 H Udd
RN ST 61 Td 62 D GHI & JHE Hda & ot T § |

RN Adard & [olU I 70 T 3didhd g4

AT ST UY TE 5 :
I Gg 30 Ags® &1 3T & |7

U1 Sidhd g3 |

WS 30 fadg® | Sirs fear |

s 31 RT 67 BT IAMY 1



AT 3ehel: Tgdide TUH, TRE, T 31T IR TKJd Bl
q18d 82

ADYV. A.M. ARIFF : Sir, I am not moving the amendment.

AT 3rege: SHdl i S, |1 3{g G- WRdd
HAT ARl 82

SHRIMATI KANIMOZHI : Sir, I want it to be changed from public
servant or public authority to Government servant or Government
authority. I beg to move:

Page 12, for lines 20 and 21 —

Substitute “strengthening state-owned transport corporations”.
(63)

Page 12, line 33 —
after “Official Gazette,”

insert “direct the state owned transport corporations to”.
(64)

AT e 3id 8 Aiadl HAaeh seunfAfd gri s 31 7 Uvdd
TMEA TS 63 3R 64 DI HT & THE HdgH & AU ITATE |

RN Ada o ot T T qUT 3¥didhd gu |




n1=|=ﬂuarw&r:u%ru‘s%:
i Gg 31 a9 &1 3T e |~

UTd Xdidhd g3 |

WS 31 f98g® | s fear i |
WS 32 3R 33 s AW feu |

WS 34 g YRT 88 T BT 3id:RITU |

AT 3E: TSdldhe UUH. MR, 1 3T ARNYT Tdd Bl
q18d 87

ADYV. A.M. ARIFF : Sir, I am not moving the amendments.

AT 3E: o T, UHa-<, 1 1Y IR UKId DAl dlgd
&
SHRI N. K. PREMACHANDRAN : Sir, | am not moving the

amendment.

AT 3T U4 TE § -
i Wg 34 fA9Tg® H1 3T A |7



U&I1d Wichd g3 |

WS 34 [98g® | s fear i |
W3 35 937 fodus A sis feuu |

TS 38 RT 96 BT TN I
HAEAT AHE: Tsdldbe UUH, RE, 7 AT YT T8 67

TR BT 18 82

ADV. A M. ARIFF : Sir, I am not moving the amendment.

A 3regel: Siodl AT HSunfafd, o 39 gmes uwdd
BT ATE &7

SHRIMATI KANIMOZHI : Sir, [ am not moving the amendment.

HEATT AFE: Tsdldbe UUH. TRE, o7 39 YT BT 68
TRdd AT A18d 82

ADV. A M. ARIFF : Sir, I am not moving the amendment.
A e U TB § -
for Wg 38 faTaes 1 T & | ~

U Td Sdidhd g3 |
e 38 fate d Sire fear 1 |

WS 39 fadge | s fear i |




WE 40 75 YRT 110 B 3R YRT 110 G BT
3T |

HIex Il &1 9199 garT |

AT ael: 41 DifSHiaed IR, R U IRYF TRdd B
A18d 87

SHRI KODIKUNNIL SURESH : Sir, I am not moving the
amendments.

AT e A1 T & UHa=, T 3G Y U DAl 18

g7

SHRI N. K. PREMACHANDRAN : Sir, I am moving amendment
Nos. 29 and 30 because the repair should be done to the full satisfaction

of the buyer.
I beg to move:

Page 15, for lines 15 and 16,-

Substitute  ““(1) a minimum of three percentage of owners”  (29)

Page 15, line 29,-
for “Act or repair it”

substitute  “Act to the full satisfaction of the buyer” (30)



A 3ede: 3@ H o T, U5 gRT TS 40 H Ugd G2ned
T 29 3R 30 BT THT & FHE A & folg WA § |

RN HdaH & [QTU T T qUT 3Rdighd 8U.|

AT e Y TE ©
“f Gg 40 fA9Tg® H1 3T A |7

U Td ¥didhd g3l |
WS 40 fadg® H Siis foar i |
WS 41 fAgge A S e |

WS 42 YURT116 PTG 1

AT 3ree: I SifsHpiad IR, |1 31U MY UXJd Bl
qRd 82

SHRI KODIKUNNIL SURESH : Sir, I am not moving the

amendment.




AT & H‘HEF@'%:
i Gg 42 AT &1 3T e |~

URTd Xdidhd g3 |

TS 42 [98g® | s fear i |
WS 43 f98g® | s fear T |

WS 44 URT 129 & T WR A8 YRT PI
yfa=ITg |

PTH® R & UgH1d ST U1 1T |
AT & F T, . UHa-5-, 1 1Y IR UKJd D=1 dlgd

82

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the
amendment.

AT ST UY TE 5 :
fh WS 44 AYTD BT 3T A |7

U Td Sdidhd g3 |
TS 44 [99T® | Sis fear T |
WS 45 3R 46 Ags A Sis feuw |




WS 47 TS YRT 136 P BT Ad:TITYA |

S® GI&T Bl gAaSI-® A-lest 3R
UadH |

AT ael: 41 DifSHiaed IR, R U IRYF TRdd B
A18d 87

SHRI KODIKUNNIL SURESH : Sir, I am not moving the
amendment.

AT e A1 T & UHa=, T 3G Y U DAl 18

g7

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the
amendment.

A1 e UH T § -

i Gg 47 a9 &1 3T §H |7

U1 S idhd g3 |

WS 47 fadge | s fear T |
WS 48 9 50 fAdus Ao feu w |




WS 51 ST 11 P VI U AU T BT
UTaITA |

AT 3ael: 41 DifSpiadd IR, T Y A=Y TRdd Bl
ed 87

SHRI KODIKUNNIL SURESH : Sir, [ am moving amendment Nos. 8
and 9, but not amendment No.7.

I beg to move:
Page 27, line 25,-
for “two lakh rupees”

substitute ~ “ten lakh rupees”. (8)

Page 27, line 28, -
for “fifty thousand rupees”

substitute  “five lakh rupees”. (9)

AT sfede: 3@ 1 o HIfSHHa W gRIWS 51 W Uwgd Iy
AT 8 3R 9 FHT o THE AAGH o ol IQaT § |

M HAGH o fold [ 7T T 3¥didhd gU |

o




WA 3egel : & GRTd I S, T 3119 Y Udd HRAT e
&

PROF. SOUGATA RAY : Sir, actually, I had moved for increase of the
compensation amount, but, I think that Rs. Five lakh and Rs. Two and a

half lakh is good enough an amount. So, I am not moving the
amendment.

AT e : TH. &, UHT=S Sif, T T I TR Bl
q18d 87

SHRI N. K. PREMACHANDRAN : Sir, [ beg to move :

Page 19, line 25, --
after “motor vehicle”
insert *, buildings and all other movable and

immovable property”. (33)

Page 21, line 15, --
for “liability”

substitute “unlimited lability”.  (34)

Page 21, line 38, --

omit “of receipt of such record” (35)



Page 26, line 14, --
after “police officer”
insert “, not below the rank of an

inspector,”. (36)

Page 27, line 25, --

for “two lakh rupees”

substitute “five lakh rupees”. (37)
Page 27, line 28, --

for “fifty thousand rupees”

substitute “two lakhs rupees”. (38)
Page 28, for “lines 11 and 12, --

substitute “so much of the other”. (39)
Page 28, line 38, --

for “or of two and a”

substitute ‘“or an amount not less than two and a”’.

Page 28, line 46, --
for “shall”

substitute “shall not”. (41)

(40)



WA 3ede : 3@ § off U9, &. U5 gRIES 51 H Udd S=eH
AT 33 W 41 T U P JHE HAGH & [T TTAE |

HRNEH HAGH b (o149 T T 3¥didhd gU |
AT e : UY T 3 -
i Gg 51 A9Td H1 3T & |7

U1 Sihd g3 |
WS 51 f9ga® | s foar |
WS 52 A | oirg fear i |

TS 53 URT 166 BT HENE |

AT & : Al T, o, U, T 31T R F¥d HRAl
I8d &7

SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendment.

AT 38 : UY I8 o
I WS 53 fadgs &1 3T & |7

U1 Sdihd g3 |
WS 53 g | Sis fear |
TS 54 9 56 99 # Wi Ru U |




TS 57 YTRT 173 BT HMYA |
AT e : ol T, o, U=, T 31T RO T d DRl

T 87
SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendment.
AT 3e0e : UY T8 6

fop Wg 57 fadges &1 3 e 1~

U Td Sidhd g3 |
WS 57 faga® | s fear T |
S 58 URT 177 BT
TR |

AT HFE : A1 T o, U, T 3T YR ¥ DRl
a8 87
SHRI N. K. PREMACHANDRAN : Sir, | am not moving my
Amendment.
1T e : UY T8 &:

fob Tg 58 fadges &1 3 e 1”

U1 Sidhd g3 |
s 58 faUe | wits fear 71 |




WS 59 URT 177F BT

TR |
AT A : 41 TH. &, UHSA, T 31T R T d DAl
IT8d 8?2
SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendments.
AT el : UY T8 &:
i WS 59 [Agg® o1 3T e |7
U1 Hdihd g3 |
WS 59 fadae | g fear i |
WS 60 fadus | Sirs fear |
WS 61 UTRT 179 BT YA |
AT A . 9 T, . UHT=A, 1 U =AY U hRAl
ITed 82
SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendments.
AT 38 : U% T8 ©:
fob WS 61 faTd &1 3T EA 1~

U1 Sdihd g3 |




T3S 61 f[9dus | o fear i |

TS 62 ¢RT 180 T
TN |
AT A : 41 TH. &, UHSA, T 31T =AY T d DRl
T8 82
SHRI N. K. PREMACHANDRAN : Sir, | am not moving my
Amendment.
AT & : UY T8 8:
“fob WS 62 Tadg® o1 3T e 17
U1 Sdihd g3 |
WS 62 fads | s fear |
WS 63 fAde | Wirg fear |
TS 64 YIRT 182 BT
TR |
AT S : 41 T, &, U5, T 3T R T d DAl
G 87
SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendments.
HEHIY 308 : UY I8 ©:
“fob WS 64 fAUTP BT 3TEA |7

U Td Xdidhd g3l |




T3S 64 9 | S fear T |

oS 65 URT 182F BT
UTaRITYA |
AT A : 41 TH. &, UHSA, T 31T R T d DAl
TTed 82
SHRI N. K. PREMACHANDRAN : Sir, | am not moving my
Amendment.
HEAIY 3Te : UH T8 &
“fob WS 65 [adg® w1 3T e |7
U1 Hdihd g3 |
WS 65 fadus A S fear |
WS 66 fAdae | g fear |
TS 67 TR 184 BT
TR |
AT A : 41 TH. &, U5, T 31T R T d DAl
AR 87
SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendment.

AT 3feae : UY I8 ¢



% WS 67 AYqH HT 3T |7

U1 S ihd g3 |

W3S 67 A | Sirs fear |
TS 68 ¢TRT 185 BT
TN |
AT e : ol T, o, U=, T 31T RO T d DRl
R 87
SHRI N. K. PREMACHANDRAN : Sir, I am not moving my
Amendment.
HEHIY 308l : UY I8 8
o WS 68 fadg® w1 3T e 17
U1 S ihd g3 |
Ws 68 fads H S fean |
WS 69 1 78 f[9dus A Sig [U T |
WS 79 g YRT 1943, 1943, 19477,
19479, 1948.,
1949 BT AT |
3fferes gzl &1 a8+ |
T 38 : U AT I S, a7 319 GRNeH Udd BT I8
g7

PROF. SOUGATA RAY : Sir, I beg to move :



Page 38, lines 38 to 40, --
for “shall be punishable with imprisonment for a
term which may extend to six months, or with
a fine of ten thousand rupees or with both™.
substitute  “shall be punishable with a fine of five

thousand rupees”. (14)

Sir, this 1s the only Amendment that I move because the Minister

29

has moved that : “whoever is having a motor vehicle ...”.

(Interruptions) I8 T %%ﬂ@ﬂﬁﬁmtﬁﬁﬁéﬂq@m 3
Ts 3R 98 78! gel, @l 3 6 HeH P! oid gR1T 3R 10 8OIR STY &I

WIgH BN | U1 THIN fF R1 IRdT 9T § 3R 3ER-3R 8! 8¢
{-Id')el, al I9d! 6 ﬂﬁﬁ@ﬁfﬁﬁﬂ'@ﬂ | T want this to be reduced, and

that 1s why [ am moving Amendment No. 14.

AT A : AT T H SHTUHBT iR Ubh R 1 Gl |
AT H St Gem 8 | 9 U a1d &1 aaiRih bR R ¢ |

WA 3regel : 3@ H U). Jd I St gRT WS 79 & Ugd I
T 14 DI JHT o JHE HAGH o (Y IQAT§ |

RN TdaH & folu 1 -1 9T 3Rdldhd g3l |




A1 38l : U5 I8 ©
I Gg 79 fadge &1 3T e |~

U Td Xdidhd g3l |
Ws 79 Agae | Sirs fear |
WS 80 ¥ 84 [adge A SIS fau ITw |

WS 85 T URT 1999 3R YRT 199 BT
S RITY |

=R gRT SMURTY |

AT eAe: 4t .. JHa-<-, T 31U RN U¥d BT Il8d
87

SHRI N. K. PREMACHANDRAN : I am moving Amendment No. 55
to Clause 85.

[ beg to move:
Page 40, omit lines 26 to 28.
(55)

Sir, I would like to draw the attention of the hon. Minister to this. If

the juvenile travels by a motor vehicle....... (Interruptions)

A fede: H A-1a 120 oft @ 9t &1 Sare fearar & |

SHRI N. K. PREMACHANDRAN : I agree that the Minister would

satisfy everyone. If a child, a juvenile uses the motorcycle or any




vehicle, the court will presume that it will be with the consent of the

guardian. How can it be?

A 3remed: 3§ § ot TH.6. 07 gRI TS 85 Uxdd I=ned
AT 55 D1 GHT o JHE HAGH & (U IWdT§ |

RN TdaH & folu 1 1 9T 3Rdldhd g3l |

AT 3eed: U U8 &
fp Gg 85 fadas 1 3T & |~

U Td Xdidhd g3l |
WS 85 fAgae | Sirs fear |
s 86 991 fa8g® H g U I |

WS 92 3 URT 2159, YRT 215, YIRT 2157, 3N
UIRT2159 BT 3T |

P PR 3R I PR §RI
feddl & Yargiford feu S &1 21fad |

T Sreged: U GRTd I, ST 319 LY Udd -1 978 d ]2

PROF. SOUGATA RAY : I am not moving.

AT & TSdldhe U.UH 3{RW, T T GRMUT TEId DHRAl
I18d &7



ADYV. A.M. ARIFF : Sir, I am not moving the amendment.

HON. SPEAKER: Shrimati Kanimozhi, are you moving your
amendments?

SHRIMATI KANIMOZHI : | am moving Amendment Nos. 69 to 71
to Clause 92.

[ beg to move:

Page 43, lines 32 to 33, -

for “public servant or public authority™.
substitute  “Government servant or Government authority”.
(69)

Page 43, lines 36 and 37, -

for “public servant or public authority™.
substitute  “Government servant or Government authority”.
(70)

Page 44, omit lines 14 to 45.

(71)

Again, I would like the Government to substitute "Government
servant or Government authority’, instead of “public servant or public

authority’.

AT (e 319 § St Bl S3unfAfd grR1Es 92 # wd
GRME TBAT 69, 70 3R 71 B THT & JHY AAGH o fd TAAT § |



G HAGH o U R T4 T 3¥dihd gU_|

A 3eTel: UY I8 o
fob g 92 fage H1 3T e | 7

U Td ¥didhd g3 |
Ws 92 e | s fean |

WS 93 fada® d Sirs fear |
W 1, AT I 3R [A8ue &1 R 9 [d8a® | siis fau 7w |

st FAfa= SR Te @t : s HEIGd, 3R PIs IFgHHR T
&1 OIS el ST 31 RN U7 H ot FifSa) fieer S & a1 8
DIs HRATs SN | Tg Bl ld AT TR g3, T fodlt & 1Y 3=
&1 g |

Ul TNTd I : 3T STH TH g AR 3R SHAIRT oS
difom |

st et SR Tt : sreme TEIE, MU S 1 FE ©, IHD!
T IRBIS &

SHRIMATI KANIMOZHI : I think, the question raised by Shri
Premachandran on juvenile driving s important. It is stated that the

guardian has to take the responsibility. It is not that always the parents or
the guardian knows about children taking the vehicle.



gt fAfa= SRR Te ot : siwe wgicy, T Bic 9 WR I Sl A
PR I g 3R UfdTec gl g | SUH AN AR O1d & | H5 IR fod
B IS! P A1 ST 8IdT 8, Ps 9R 39 UbR H U gidl g af Hed
% f&% The master is responsible for the act of his servant. B I 3R
TR H RGBT S O Ar-ar o1 H oo e § o1 981, T8 &9
I®! ST el 3R 9 =d Y | 31U HY 9d13T, 31 §H DI §= IR
HRATg D2 3R Th HGHT TR ST df T SIS g IR HRATS
H¥2 3BT HId Tg! § fob ATar-far s ard ot fidr 2 fb I el
Pl el B g & 81U H 1 i, T TN H 98 HIa9 33 |

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, in

his reply the hon. Minister said that policy for electric vehicles in his

view 1s ‘per kilometre’, while the policy of Shri Arvind Sawant’s
Department relates to ‘CAPEX’. So, which one is the final decision of
the Government? Will it be by bus or by kilometre?

ot fAfae SR e ): T siege S, gl 91 @ 98 & 6 &7
Uifert BT I el fhaT B | 3oifded widd IR o Afeds! At &,
98 3Rfde Urdd off & feurdde &t Hifd 8 | #7 3us! yoeid e
ciare &1 faar o1, off 96 # IRpd § | acs d &l Juied 4,
S OT 3R AR H fied § i 3ifRer T3 W 3R ufd franier
3T ¥ Hic B | B AUH! Hel fb Ursde TR BT SioTd B
115 ¥ 3T, YA BT 69 T 3R Zalfded P 50 ST 31T | s
HRURYA 7 it 29 forn B | 78 HARhd Hisd g, Sawedc & fom
TR & Y AN o ol fedhe &1 ¥e f HH HRAT 8 3R TRGSITH
HIHC R U9 & 31ef9 I|H FRUNTE 7 SUIE &l IdMT § |
HERIY ¥ U8 Hisd AT Je- WbR fdhar g | AFQR Hisd 4| 9
9 S8 TA1 § | 39h SR o+ GgHd© &I § | I8 TI=H &l




it 8, 3R 31 @l 8 al BT -Tal af A PIfoTg | e graure
BRURYA & UMY Hiued 81 ¢ I9faY Urgdcdl Td Hidh Do
HRARIA 3R SR 3HTRTR HI N | g Te ¢raule o Aled ¢ |
A9 3MTUH) TRITE & TUH T g |

STgl I 3O SIESRYUH & I [T, 36+ et afeus!
¢ Y81 8, g8 I Hifd 7 | Safdcdhd Rlhd, T BITR, R BIAR W)
frat Ifeds! 3t 8, S¢ PRIS W fha1 WRIe 1 §, I8 3Rfd<
giad ot &1 N g | 57 garn i afuel &1 g g, 8¢ wie
GERT Y, 98 BT Hiicid gIRT R, IRId AT Bidbe T gHT,
HRUNTA Th YT Dl SACHC gl Dll, hodel PRURRE Bl
BT, ST3AR 3HTRex &1 BT | H4 I8 Hisd & ¥U H T g, 394
for et ST I ORd 8l Tol & | 3UH fede & ¥e v 30 Wic HH &l
ST 3R 99 TRIg TR S Mt § gl | 74 98 Ja%d Alsd
T & 0 H 9diT g |
HFT 3ege: TITd I Sff, 3061 R% J I8 WYIHU 81 71471 §
|

3R IS ST, 31T Sifery |

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR):

Gadkari ji, there is confusion which needs to be dispelled with regard to
the aggregator. The Bill defines the ‘aggregator’ as a digital
intermediary or market place. Secondly, the aggregator will also be
required to comply with the Information Technology Act, 2000. The
‘aggregator’ 1s defined as a ‘network provider’ in the Information

Technology Act, 2000. According to Section 79 of the Information



Technology Act, 2000, no person providing any service as a network
service provider shall be liable for any third-party information or data
made available by him under this Act or rules and regulations made
thereunder. If he proves that the offence or contravention was committed
without his knowledge or that he had exercised all due diligence to
prevent the commission of such offence or contravention, then it seems
that the safety provisions adopted by the operator are insufficient. The
auto and taxi drivers will lose their competitive race to huge multi-

national aggregator companies.

SHRI KESINENI SRINIVAS (VIJAYAWADA): I would like to speak
about the education qualification of the driver. The hon. Minister has
talked about modern vehicles, a lot of technology and innovation. If a
person wants a driving licence or wants to be employed to run a
transport vehicle or his own vehicle, I think in today’s time, he definitely
needs minimum education. As per my experience, already there are a lot
of cars like Volvo, Mercedes, etc. which run on an advanced technology.
Without having basic education, I feel these persons cannot understand
the features of these vehicles and whatever alerts are there in the car’s
system, they should take care of it. The renewal of the licence should be

as per the old educational qualification.

A 3eged: T S, 37 319 Sfa1d &2 99 o1 99 3 Sard 9
H3r e |

ot FAfe STaR™ Te®H: AFHIT e S, NHd old Dl slcd
At ST 8 Y 9ex ot ASue BT § | 9F JieRdal &1 U9R 34T 9¢7 §
f5 ASINC H T BT HTT3M BT THI &, Td1 Hd & | UIsdH T8
g o5 S T 31t 50-55 A F € WA AN G | O gal Th JIAR




H1 ARAY R H & oW 77U df g8 Uisay gikamn iR dog |
3T |

SHRI KESINENI SRINIVAS : For renewal, it is okay. For those who

want a new licence, some educational qualification is required.

ft fAfe oW TeHd: H S oMUy ST fSWmR BT § | AW
ge1d U8 & fob ot grefd ¢fr ev 8, 5igi g sifdn &t e ¢ 8
g, 3! AT UgH & SR, Tk BIg T BIS 4,5, 7 9 H&TdPH U
BId 8, 30! 89 TR ¢ &4 Pl SHaRIT B | 3F G 3R T8
HISTE ST &7, Tg W 3ISTH Tel g | By theory you are absolutely
correct. TR TRIF 3TeH! & faRIU H § | S 09 U1 Ugdl Wpd | ol
T YT, 3MTUh! IETeR0 T 31% ol ©, ol e 8l T, I 3-31=y
i AR §U T, Sre-3/ Ul gU B | 3Uf 7 Ug 8 & S1avg
1t J BRI T, 37 THURTY ¥ 9gd-T a1 Jad §, TRy
3TeHt &Y RRarar 8 | g3 39 999 UlsdH 83, oF 55 91 & dl,
forgin 8 df werm W o =8 &1 oY, R SRfaT sfear w1 ® 3, Faw
¢ 8 ¥, 99 $S PR I8 Y, SId Ih] JASHIR BT S T U1, I fawg
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